) (/KD( Customs, Excise & Service Tax Appellate Tribunal,
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First Appeal under Section 19 of the Right to Information Act, 2005
against Deemed Refusal

Ref. No. :RTI/P-537/(8312/14)/Appeal/15268
Dated : 28-06-2014

1% Appellate Authority Under RTI Act, 2005,
West Block 2,

R.K. Puram,
ew Delhi - 110066

'gO
A. Contact Details
1. |[Name of the Appellant R.K. Jain
2. |Address 1612-B, Bhishm Pitamah Marg
Wazir Nagar

New Delhi-110003

B. Details About RTI Request :

1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad

whose order appeal s CPIO & Accounts Officer
preferred

(b) Address |Customs Excise & Service
Tax Appellate Tribunal,

A West Block 2, R.K.Puram,
\ o New Delhi - 110066

‘\2.\ ate of submission 0of|13-05-2014

application
(Copy of application attached)

3. |Details of the order appealed|Deemed Refusal
against

4. |Prayer or relief sought See Prayer clause at the end

5. Lastdateforfllmg the appeal [13-07-2014

6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied|1. Copy of RTI Application dated 13-5-
upon by the applicant 2014. (Annexure-1)

2. Copy of CPIO's letter dated 13-5-2014.
(Annexure-2)

3. Copy of Appellant's Reminder letter
dated 16-5-2014. (Annexure-3)

7
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BRIEF FACTS OF THE CASE

(1) That the appell;nt has filed an application dated 13-05-2014 (Annexure —
Section 6 of the RTI Act, 2005 requesting for the following

Please provide the following information in relation to Appeal Nos . (i)
ST/61/2008 & ST/62/2008 (HCL Infosystem Ltd.) (i) ST/832/2008
& (Jabalpur Motors Ltd.) (iii) ST/841/2010 (Galileo India Pvt. Ltd.) (iv)
ST/97/2012 (Sachdeva Roadlines)

(1) Copies of all Order Sheets / Record of Proceedings.
(i) Copies of all the notes put up by the registry with orders thereon.
(iii) Copies of any order/directions for out of turn listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.
Please also provide copies of the mention memo and directions

thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of change
of lawyer. Please also intimate the date of filing of each Vakalatnama.

(B) After providing the above information, please provide inspection of all
records, documents, note-sheets and files relating to the information
as referred to in point (A) above. Please provide inspection of
complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection only if it is necessary in view

of incorrect and incomplete information provided by you.

/’ _ 9
(C) Please provide list of files from which the information as so hf'gb__ove :
is provided by you /Q
p yYy <:'/

(2) That the appellant vide para 5 of his said application Has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
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knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 13-5-2014 (Annexure-2) of Shri
Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi. The
Appellant vide letter dated 16-5-2014 (Annexure-3) requested the said
authority to provide the desired information within the period of 30 days
as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant has
neither received any information nor any response from the said authority
therefore, as per Section 7(2) of the RTI Act, 2005, the request for
information shall be deemed to have been refused. Thus being aggrieved

by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, Accounts Officer & CPIO,
CESTAT, New Delhi is in violation of Sections 7(1) and 7(2) of the RTI
Act, 2005 and is therefore, illegal. Such inaction is deemed to be a refusal
to the request of the appellant without any reasonable cause or ground
hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTlI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall

not be denied to any person. The information sought by the appellant in
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the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question
within a time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

Signature %f Appellant

Telephone No. : 9810077977
, 24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 28-06-2014




e ANNEXURE- 1

Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8312/14
Dated : 13-5-2014

Shri Rajender Prasad Customs Eﬁfziztae?:;_gewi!ce Tax
CPIO & Accounts Officer AppETRIaNASATE
Customs Excise & Service Tax Appellate Tribunal, i 3 MAY 2014
West Block 2, R.K.Puram, .
New Delhi - 110066 West %ﬁm&g o
“'h-.—(ir
Name of the Applicant R.K. Jain Y} ﬂl 9
Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243

Whether a Citizen of India | Yes

Particulars of Information

Details of information [(A) Please provide the following information in
required relation to Appeal Nos. (i) ST/61/2008 &
ST/62/2008 (HCL Infosystem Ltd.) (ii)
ST/832/2008 (Jabalpur Motors Ltd.) (iii)
ST/841/2010 (Galileo India Pvt. Ltd.) (iv)
ST/97/2012 (Sachdeva Roadlines)

(i) Copies of all Order Sheets / Record of
Proceedings.

(i) Copies of all the notes put up by the
registry with orders thereon.

(iii) Copies of any order/directions for out of
turn listing of the matter

(1v) Details of the date on which the aforesaid
mater was mentioned. Please also provide
copies of the mention memo and directions
thereon.

(v) Copies of all the After Court Cause Lists
and copy of relevant daily diary of the
Court Master in Form XXXVI and daily
diary of AR in Form XXXVII or diary
maintained in any other format by the
Court Master and AR.

(vi) Copies of all notice of hearing issued to
parties.

(vii) Copies of all Vakalatnamas and no
objections filed in case of change of
lawyer. Please also intimate the date of
filing of each Vakalatnama.
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(B) After providing the above information, please
provide inspection of all records, documents,
note-sheets and files relating to the information
as referred to in point (A) above. Please
provide inspection of complete file(s) even if
they contain part of the information. Please
note that I will undertake the inspection only if
it is necessary in view of incorrect and
incomplete information provided by you.

(C) Please provide list of files from which the
information as sought above is provided by you

Note:-Please provide point-wise information/
response for each of above points.

I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

A Postal Order No. 23F 432655 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signatur% Applicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place ; New Delhi

Encl. : as above
Hira/-—-8312

asn



ANNEXURE- 2.

@ o @‘:

F No..08-2.G.. JCESTAT/CFIO-ND/RP/2014-
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated----l-g/_ﬂl_‘]

ID No.__(g-j:lé__/l 4

Subject: Information sought under RTI Act 2005.

Sir,
Please refer to RTI application of
SR — T
shri_ . Aol Jeun
Under. RTI  Act 2005 vide No._ g%n-]ly  dated
| (copy enclosed) wherein certain informa{ion are sought

15 mehtioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application

No. g% 12, dated_| 7] fiy, cPio 1D No v {'7»74/;? is
forwarded herewith to the following officers as deemed CPIO/ with the

request to provide correct and para-wise information/inspection on or

before el 7 directly to the applicant and intimate the
< T

undersigne within the stipulated time, failing Which you are

personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 cifculated on 23-05-2013

Encl: as above

(Rajender PrdSad)
Accounts Officer/CP10

To

AR Ceslony AS5T

2

C;,/)g],, /ng?’?m 7 N l(f()-» />, (5l hiasg ﬂ//w\/qfl H%
'L//" Wag, v Nﬁz%f, Need Delen. — [{eo®3 N

b - GaC\y



are s

-

Ro Ko JAIN M.Com., LL.B. Y
President, Excise and Customs Bar Association 6_N_____NE_X_.L_LR_§: ’_% S
Editor of

EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Central Excise Law Guide; Central Excise Tariff of India; :

Central Excise Law Manual; Customs Tariff of India; 1512-B, Bhishm Pltam?h Marg,

Customs Law Manual; Excise & Customs Circulars Wazir Nagar,

& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.

Service Tax Law Guide; Service Tax Handbook; PHONE : 24693001-3004
Handbook of Duty Drawback on Goods &

Services; Valuation under Central Excise; Hand- MOBILE : 9810077977

book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8312/14/R10962
16-05-2014

Assistant Registrar (Customs & ST).
Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066 < qg\‘w\

Sub: My RTI Application No. RTI/8312/14, dated 13/5/2014

Dear Sir,

This refers to the letter LD.No. 09-76/2014 dated 13-5-2014 of Mr. Rajender
Prasad, CPIO, CESTAT, New Delhi, transferring my aforesaid RTI application to you
under section 6(3) and section 5(4) read with section 5(5) of the RTI Act, 2005, for
providing the information to me. As a Deemed CPIO, you are requested to kindly provide
the information at the earliest as under section 7(1) of the RTI Act, information is to be
provided within 30 days of the RTI Application.

Thanking you,
Yours faith(ully,
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision: 22.08.2014

Appeal No.09-031(A)/CESTAT/FAA-RK/ND/2014
CPIO, I.D. NO. 09-076 /CESTAT/CP10-ND/RP/2014

Sh. R.K.Jain Appellant
Vs.

Sh. Rajender Prasad, CPIO Respondent

ORDER og-g!%w

1. The appellant vide RTI Application dt.13.05.2014 has sought the

Per Rakesh Kumar:-

following information:-

“Details of information reguired:

(A) Please provide the following information in relation to Appeal
Nos. (i) ST/61/2008 & ST/62/2008, (HCL Infosystem Ltd.), (ii)
ST/832/2008 (Jabalpur Motors Ltd.), (iii) ST/841/2010 (Galileo
India Pvt. Ltd.) & (iv) ST/97/2012 (Sachdeva Roadlines)

(i) Copies of all Order Sheets/Record of Proceedings.

(iiy Copies of all the notes put up by the registry with orders
thereon.

(iii) Copies of any order/directions for out of turn listing of the
matter.

(iv) Details of the date on which the aforesaid matter was
mentioned. Please also provide copies of the mention memo
and directions thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant
daily diary of the Court Master in Form XXXVI and daily diary f
AR in Form XXXVII or diary maintained in any other format by
the Court Master and AR.

RS




(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of
change of lawyer. Please also intimate the date of filing of each
Vakalatnama.

(B) After providing above information, please provide inspection of
all records, documents, note-sheets and files relating to the
information as referred to in point (A) above. Please provide
inspection of complete file(s) even if they contain part of the
information. Please note that I will undertake the inspection
only if it is necessary in view of incorrect and incomplete
information provided by you.

(C) Please provide list of files from which the information as sought
above is provided by you.
2. Since the information was not received within the stipulated

period, this appeal has been filed.

g} Heard both the sides.

4. At the time of hearing the CPIO states that the information
complete in all respect, has been furnished and the appellant
acknowledges that the information has been received and he is

satisfied with the same. Accordingly the appeal is dismissed as not

pressed.
M\t —
\ .
(Rakesh Kumar)
Member(Technical)
To

1, Sh, R.K.Jain, 1512, Bhishm Pitamah Marg
Wazir Nagar, New Delhi-110 003.
Copy to CPIO.

‘l @&bcw@b
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First Appeal under Section 19 of the Right to Information Act, 2005

against Deemed Refusal

\

Ref. No. :RTI/P-5637/(8315/14)/Appeal/15269
Dated : 28-06-2014

Customs, Excise & Service Tax Appellate Tribunal,

To
\"}/‘L/ 1%t Appellate Authority Under RT! Act, 2005,

West Block 2,
.’\)9 R.K. Puram,
>/ \?New Delhi - 110066
Contact Details :
i Name of the Appellant R.K. Jain
> 2. Address 1512-B, Bhishm Pitamah Marg

Wazir Nagar
< New Delhi-110003

\\5-’“ B. Details About RTI Request :
P\\ 1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad
\ ~ |whose order appeal s CPIO & Accounts Officer
preferred
/X (b) Address |Customs Excise & Service
Tax Appellate Tribunal,
Wes! Block 2, R.K.Puram,
New Delhi - 110066
\ 2. |Date of submission 0f|14-05-2014
application

(Copy of application attached)

3. |Details of the order appealed|Deemed Refusal
against

4. |Prayer or relief sought See Prayer clause at the end
5. |Last date for filing the appeal |14-07-2014

6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied| 1. Copy of RTI Application dated 14-5-
upon by the applicant 2014. (Annexure-1)

2. Copy of CPIO's letter dated 16-5-2014.
(Annexure-2)

3. Copy of Appellant's Reminder letter
dated 19-5-2014. (Annexure-3)




=
BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 14-05-2014 (Annexure -

?M

1) _gﬂd'ér _§ec{ion 6 of the RTI Act, 2005 requesting for the following
iﬁf&)rma’(i’gh:

Please provide the following information in relation to (i) Appeal No
ST/194/2012, ST/195/2012, ST/196/2012 [Steel Strip Wheels] (ii)
ST/55691, 55692 & 55693 of 2013 [Singh & Co.] and (iii)
ST/57240/2013 [Microsoft Corporation]

() Copies of all Order Sheets / Record of Proceedings.

(i) Copies of all the notes put up by the registry with orders thereon.

(iii) Copies of any order/directions for out of tum listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.
Please also provide copies of the mention memo and directions
thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of any Court directions/orders received in the aforesaid matter.

(viii)  Copy of compliance report, if any and current status of the case
with next Date of hearing.

(ix) Copies of all Vakalatnamas and no objections filed in case of change
of lawyer. Please also intimate the date of filing of each Vakalatnama.

(B) After providing the above information, please provide inspection of all
records, documents, note-sheets and files relating to the information
as referred to in point (A) above. Please provide inspection of
complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection only if it is necessary in view

of incorrect and incomplete information provided by you.

(C) Please provide list of files from which the information as sought above
is provided by you



3.
(D) Please provide copies of all note sheets and correspondence pages of
the RTI file in which this application has been dealt with, till the date of

providing the information. In case of correspondence emanating from _~

me, only copy of first page of each document may be provided. f__",',-» 7

(2) That the appeliant vide para 5 of his said application has also sfiade a
declaration that the information sought for is not exempted under Section

8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 16-5-2014 (Annexure-2) of Shri
Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi. The
Appellant vide letter dated 19-5-2014 (Annexure-3) requested the said
authority to provide the desired information within the period of 30 days
as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant has
neither received any information nor any response from the said authority
therefore, as per Section 7(2) of the RTI Act, 2005, the request for
information shall be deemed to have been refused. Thus being aggrieved

by such refusal, this Appeal.

GROUNDS OF APPEAL
(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.
(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.
(3) That the inaction of Shri Rajender Prasad, Accounts Officer & CPIO,

CESTAT, New Delhi is in violation of Sections 7(1) and 7(2) of the RTI
Act, 2005 and is therefore, illegal. Such inaction is deemed to be a refusal
to the request of the appellant without any reasonable cause or ground
hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
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larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question
within a time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

4 )
Signat%ellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 28-06-2014

3 \

/)

A



ofc ANNEXURE- 1

Application under Section 6 of the Right to Information Act, 2005

Ref No. :RTI/P-195/8315/14
Dated : 14-5-2014

Ta S Gustoms EXvise o
Shri Rajender Prasad Appeliate 11155
CPIO & Accounts Officer 15 MAY 2014
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R. K. Puram,
New Delhi - 110066
| |. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4, | Particulars of Information

Details of information [(A)Please provide the following information in

required

relation to (i) Appeal No ST/194/2012,
ST/195/2012, ST/196/2012 [Steel Strip Wheels)
(ii) ST/55691, 55692 & 55693 of 2013 [Singh &
Co.] and (ili) ST/57240/2013 [Microsoft
Corporation]

(i) Copies of all Order Sheets / Record of
Proceedings.

(ii) Copies of all the notes put up by the registry
with orders thereon.

(iii) Copies of any order/directions for out of
turn listing of the matter

(iv) Details of the date on which the aforesaid
mater was mentioned. Please also provide
copies of the mention memo and directions
thereon.

(v) Copies of all the After Court Cause Lists and
copy of relevant daily diary of the Court
Master in Form XXXVI and daily diary of
AR in Form XXXVII or diary maintained in
any other format by the Court Master and
AR.

(vi)Copies of all notice of hearing issued to
parties.

(vii) Copies of any Court directions/orders
received in the aforesaid matter.




2.

(viii) Copy of compliance report, if any and
current status of the case with next Date of
hearing.

(ix) Copies of all Vakalatnamas and no
objections filed in case of change of lawyer.
Please also intimate the date of filing of each
Vakalathama.

(B) After providing the above information, please
provide inspection of all records, documents,
note-sheets and files relating to the information
as referred to in point (A) above. Please provide
inspection of complete file(s) even if they
contain part of the information. Please note that |
will undertake the inspection only if it is.
necessary :in::view: of  incorrect and. incomplete
information provided by you.

(C)Please provide list of files from which the
1nforrnat10n as sought above is prov1ded by you

(D) Pledsé” prov1de copxes of &l riote” shiéets ‘and
correspondence pages of the RTI file in which
this application has been dealt with, till the date
of providing the information. In case of
correspondence emanating from me, only copy
of first page of each document may be provided.

Note:-Please provide point-wise information/
response for each of above points.

[ state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

A Postal Order No. 23F 432612 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30

Telephone No. : 9810077977
011 24651101 24690707
Fax No. 011-24635243

Place : New Delhi

Encl.

Mn83| s

. as above
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F No.08=0.9..../CESTAT/CPIO-ND/RP/20 14
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated--—lé/-d%_‘r

2

D No.-‘?ﬁﬁ?‘lﬁf%tg
Subject: Information sought under RTI Act 2005.
Sir,
Please refer to RTI application of
shri__ Role. Jdn

Under RTI Act 2005  vide No. -5512,.')’:/ Noly  dated

Lu ‘1‘5/! 1“' (copy enclosed) wherein certain information are sought
as méntiorzed therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Se.ction‘
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No.§ %S “g‘dated Ik"lﬁlf? CPIO 1D No (ﬁr—f)ﬁ; fq,b/%__ls

. 7
forwarded herewith to the following officers as deemed CPIO with the

request to provide correct and para-wise _information/inspection on or
before '}g/])(} 1o directly to the applicant and intimate the
undersignedi tvx'/ifchin the stipulated time, failing which you are
personally responsible for delay ahd penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
ated 12-02-2013 cifculated on 23-05-2013

Encl: as ab_ove M
' (Rajender Prasad)

Accounts Officer/CPIO

To
1__&@__; & e, J_<{S/ﬁ/
2

R %7 M 3 IsTif, Adrhies o /"%

o D5 94" N%V/&Vv/r MeeD P —7/ 0 Y

MBSO



) . R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association
' Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;

Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs  Circulars
& Clarifications; Excise & Customs Case Referencer;

Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand-

book of Foreign Trade Policy & Procedures

Asstt. Registrar, Customs & ST

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

<14

ANNEXURE- 2

—

1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

NEW DELHI - 110 003.

PHONE : 24693001-3004

MOBILE : 9810077977

Fax No. 011-24635243

RTI/P-195/8315/14/R10986
19-05-2014

Q_
\\s

Sub: My RTI Application No. RTI/8315/14, dated 14/5/2014

Dear Sir,

This refers to the letter F. No.09-79/CESTAT/CPIO-ND/R.P./2014 dated 16-5-

2014 of Mr. Rajender Parsad, CPIO & Ac
transferring my aforesaid RTI application to yo

counts Officer, CESTAT, New Delhi,
u under section 6(3) and section 5(4) and

5(5) of the RTI Act, 2005, for providing the information to me. You are requested to

kindly provide the information at the earliest
information is to be provided within 30 days of t

Thanking you,

as under section 7(1) of the RTI Act,
he RTI Application.

[R.K. Jain]



IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision: 22.08.2014

Appeal 'No.09-032(A)/CESTAT/ FAA-RK/ND/ 2014 l
CPIO, I1.D. NO. 09-079/CESTAT/CPIO-ND/RP/2014

Sh._R.K.Jain Appellant

Vs,

Sh. Rajender Prasad, CPIO Respondent

ORDER oYy ’ 201\7

Per Rakesh Kumar:-

i The appellant vide RTI Application dt.14.05.2014 has sought the

following information: -

“Details of information required:

(A)  Please provide the following information in relation to Appeal
Nos. (i) ST/194/2012, ST/195/2012, ST/196/2012 [Steel Strip
Wheels], (ii) ST/55691,55692 & 55693/2013 [Singh & Co.] and
(iii) ST/57240/2013 [Microsoft Corporation].

(I)  Copies of all Order Sheets/Record of Proceedings.

(i) Copies of all the notes put up by the registry with orders
thereon.

~ 9~/

(iii)  Copies of any order/directions for out of turn listing of t?eSBS D/ ON
=

matter. _,
_ SIGN. (DESEAES SECTION)
(iv) Details of the date on which the aforesaid matter wassrons | &BUNAT.L TR
i i ; . APBELLATE T8
mentioned.  Please also provide copies of the mention memo WEW PIEL M. 14 R0AS

and directions thereon.

TN



(vi)

(vii)

(viii)

(ix)

(B)

(©)

(D)

2.

Copies of all the After Court Cause Lists and copy of relevant
daily diary of the Court Master in Form XXXVI and daily diary of
AR in Form XXXVII or diary maintained in any other format by
the Court Master and AR.

Copies of all notice of hearing issued to parties.

Copies of any Court directions/orders received in the aforesaid
matter.

Copy of compliance report, if any and current status of the case
with next Date of hearing.

Copies of all Vakalatnamas and no objections filed in case of
change of lawyer. Please also intimate the date of filing of each
Vakalatnama.

After providing above information, please provide inspection of
all records, documents, note-sheets and files relating to the
information as referred to in point (A) above. Please provide
inspection of complete file(s) even if they contain part of the
information. Please note that I will undertake the inspection
only if it is necessary in view of incorrect and incomplete
information provided by you.

Please provide list of files from which the information as sought
above is provided by you. '

Please provide copies of all note sheets and correspondence
pages of the RTI file in which this application has been dealt
with, till the date of providing the information. In case of
correspondence emanating from me, only copy of first page of
each document may be provided.

Since the required information was not received within the

stipulated period, this appeal has been filed.

3.

Heard both the sides.

‘}\_ﬁ\-\s—«
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4. At the time of hearing the CPIO states that the information is in
Vol

process and the same yet to be send. Accordingly he is directed to
n

furnish the required information complete with all respect, within two

weeks time.
% Ap—
(Rakesh Kumar)
Member(Technical)
To

1. Sh. R.K.Jain, 1512, Bhishm Pitamah-Marg
Wazir Nagar, New Delhi-110 003.
2. Copy to CPIO.

NSl =2
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First Appeal under Section 19 of the Right to Information Act, 2005
against Deemed Refusal

Ref. No. :RTI/P-537/(8318/14)/Appeal/15270
0 QW/ Dated : 28-06-2014

i e &SEIW"-‘L ‘37\\

\N// 1% Appellate Authority Under RTI Act, 2005,
\Xf‘/\ / Customs, Excise & Service Tax Appellate Tribunal,
sWest Block 2,
A RK. Puram, 2 0056
New Delhi - 110066 v Del =

Custo TR Ej‘e“a‘a Tribunal

30 JUN 201k

\J\ A. Contact Details :

”?)% 1. |Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

B. Details About RTI Request :

el
‘\}\\' 1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad
(\ V) whose order appeal s CPIO & Accounts Officer
\ / \ preferred : . .
PY (b) Address |Customs Excise & Service
‘/Hb Tax Appellate Tribunal,
L

West Block 2, R.K. Puram,
New Delhi - 110066

\ 2. |Date of submission of|15-05-2014
application
(Copy of application attached)

3. |Details of the order appealed|Deemed Refusal
against

Prayer or relief sought See Prayer clause at the end

L_ast date for filing the appeal |[15-07-2014

o o[~

If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied| 1. Copy of RTI Application dated 15-5-
upon by the applicant 2014. (Annexure-1)

2. Copy of CPIO's letter dated 20-5-2014.
(Annexure-2)

3. Copy of Appellant's Reminder letter
dated 21-5-2014. (Annexure-3)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 15-05-2014 (Annexure —

1) under Section-6 of the RTI Act, 2005 requesting for the following
—

_informatien:

f(?—‘&)/Please provide the following information in relation to Appeal Nos. (i)
ST/55892/2013 (ACL Mobiles Ltd.) (i) ST/594/2014 (Nortel Network
India Pvt. Ltd.) (iii) ST/5889/2013 (SBI Cards and Payment Services
Pvt. Ltd.)

() Copies of all Order Sheets / Record of Proceedings.
(i) Copies of all the notes put up by the registry with orders thereon.
(ii) Copies of any order/directions for out of tum listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.
Please also provide copies of the mention memo and directions

thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXV and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of change

of lawyer. Please also intimate the date of filing of each Vakalatnama.

(B) After providing the above information, please provide inspection of all
records, documents, note-sheets and files relating to the information
as referred to in point (A) above. Please provide inspection of
complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection only if it is necessary in view

of incorrect and incomplete information provided by you.

(C) Please provide list of files from which the ff?formméﬁévg

-l

is provided by you.

(2) That the appellant vide para 5 of 'ﬁis/s’z;id application has also made a

declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the



e

knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 20-5-2014 (Annexure-2) of Shri
Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi. The
Appellant vide letter dated 21-5-2014 (Annexure-3) requested the said
authority to provide the desired information within the period of 30 days
as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant has
neither received any information nor any response from the said authority
therefore, as per Section 7(2) of the RTI Act, 2005, the request for
information shall be deemed to have been refused. Thus being aggrieved

by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, Accounts Officer & CPIO,
CESTAT, New Delhi is in violation of Sections 7(1) and 7(2) of the RTI
Act, 2005 and is therefore, illegal. Such inaction is deemed to be a refusal
to the request of the appellant without any reasonable cause or ground
hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTl Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
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Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question
within a time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

Signatar‘é\ i Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 28-06-2014



77 ANNEXURE-{
- ”"'_“‘)
Application under Section 6 of the Right to Information Act, 2005 @

Ref. No. :RTI/P-195/8318/14
Dated : 15-5-2014

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal, ' i MRV
West Block 2, R.K .Puram, S
New Delhi - 110066 4/" .
l. | Name of the Applicant R.K. Jain [b\ 3 L \
L y
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details  of information (A) Please provide the following information in
required relation to Appeal Nos (i) ST/55892/2013
(ACL Mobiles Ltd.) (ii) ST/594/2014 (Nortel
Network India Pvt. Lid.) (iii) ST/5889/2013
(SBI Cards and Payment Services Pvt. Ltd.)

(i) Copies of all Order Sheets / Record of
Proceedings.

(i) Copies of all the notes put up by the registry
with orders thereon. »

(iii) Copies of any order/directions for out of
turn listing of the matter

(iv) Details of the date on which the aforesaid
mater was mentioned. Please also provide
copies of the mention memo and directions
thereon.

(v) Copies of all the After Court Cause Lists
and copy of relevant daily diary of the
Court Master in Form XXXVI and daily
diary of AR in Form XXXVII or diary
maintained in any other format by the Court
Master and AR.

(vi) Copies of all notice of hearing issued to
parties.

(vi) Copies of all Vakalatnamas and no
objections filed in case of change of lawyer.
Please also intimate the date of filing of
each Vakalatnama,




2)
B) After providing the above information, please j/

provide inspection of all records, documents,
note-sheets and files relating to the information
as referred to in point (A) above. Please
provide inspection of complete file(s) even if
they contain part of the information. Please
note that I will undertake the inspection only if
it is necessary in view of incorrect and
incomplete information provided by you.

C) Please provide list of files from which the
information as sought above is provided by
you.

Note:-Please provide point-wise information/
response for each of above points.

5 |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 23F 432615 for Rs. 10 towards payment of fee is enclosed
herewith.

7

Signatur pplicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi

Encl. : as above
Hira/----8318
asn



- - ANNEXURE-;@

F.No...04 - %?:.../CESTAT/CPiO -ND/RP/20134
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Subject: Information sought under RT] Act 2005, ' ‘

Sir,

Please refer to RTI application of
Shri_ @ 1 . Jzci,
Under  RTI  Act 2005 vide No. YN TRY dated

1L - oX \M__ (copy enclosed) wherein certain mformatlon are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No. %181y dated ! {oly iy CPIO (D No o9 -Svij'rw is
forwarded herewith to the following officers as deemed CPIO with the
request to provide correct and para-wise information/inspection on or
before ?eil ogjm directly to the applicant and intimate the
undersigned  within the stipulated time, failing which you are
personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow O No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

(Rajender Prasad)
Accounts Officer/CPIO

To

._Au}— Cadbenay ! S?ﬂﬁéé_(ﬂ.u;‘ N Do%uﬂ

00’7‘7 4‘“ VV‘:(LO’]’MJ‘\ ')&n /éb .
& Rk Jouxm h

fr-atuy 1912 R 1;,44;4;4% PITAM A MARL



. R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tarifl of India;
Customs Law Manual Exocise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handboolt;
Handbook of Duty Drawback on  Goods &
Services; Valuation under Central Excise; Hand-
boolk of Foreign Trade Policy & Procedures

Assistant Registrar (Customs/ST)

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

ANNEXURE-2
074- TINIE ROUND

L
West Blcci‘l: <=
st LTI
1512-B, Bhishm Pitamah Marg,
Wazir Nagar,
NEW DELHI - 110 003,
PHONE : 24693001-3004

MOBILE : 9810077977
Fax No. 011-24635243

RTI/P-195/8318/14/R11018
21-05-2014

Sub: My RTI Application No. RTI/8318/14, dated 15/5/2014

Dear Sir,

This refers to the letter ID No.09-8
Prasad, CPIO, New Delhi, transferring my afo
6(3) and section 5(4) read with section 5(5)

2/2014 dated 20-5-2014 of Mr. Rajender
resaid RTI application to you under section
of the RTI Act, 2005, for providing the

information to me. As a Deemed CPIO, you are requested to kindly provide the
information at the earliest as under section 7(1) of the RTI Act, information is to be

provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]



IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision: 22.08.2014

Appeal No.09-033(A)/CESTAT/FAA-RK/ND/2014
CPIO, I.D. NO. 09-082/CESTAT/CPIO-ND/RP/2014

Sh. R

K.Jain Appellant
Vs.

Sh. Rajender Prasad, CPIO Respondent

ORDER 033]2elYy

Per Rakesh Kumar:-

i,

follow

The appellant vide RTI Application dt.15.05.2014 has sought the

ing information:-

“Details of information required:

(A)

(1)

(if)

(iii)

:(iV)

(v)

Please provide the following information in relation to Appeal
Nos. (i) ST/55892/2013 (ACL Mobiles Ltd.) (ii) ST/5889/2013
(SBI Cards and Payment Services Pvt. Ltd.)

Copies of all Order Sheets/Record of Proceedings.

Copies of all the notes put up by the registry with orders
thereon.

Copies of any order/directions for out of turn listing of the
matter.

Details of the date on which the .aforesaid matter was
mentioned. Please also provide copies of the mention memo
and directions thereon.

Copies of all the After Court Cause Lists and copy of relevant
daily diary of the Court Master in Form XXXVI and daily diary of
AR in Form XXXVII or diai, maintained in any other format by
the Court Master and AR,

\‘\_)~_.__-———
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Copies of all notice of hearing issued to parties.

Copies of all Vakalatnamas and no objections filed in case of
change of lawyer. Please also intimate the date of filing of each
Vakalatnama.

(B) After providing above information, please provide inspection of
all. records, documents, note-sheets and files relating to the
information as referred to in paint (A) above. Please provide
inspection of complete file(s) even if they contain part of the
information. Please note that I will undertake the inspection
only if it is necessary in view of incorrect and incomplete
information provided by you.

(C) Please provide list of files from which the information as sought
above is provided by you.
2. Since the required information was not furnished by the

appellant within the stipulated period, this appeal has been filed.
3. Heard both the sides.

4, At the time of hearing the CPIO states that the information is in
/ v
process, would be submitted shortly. The CPIO accordingly directed to

furnish the required information complete with all respect5within two

weeks time.
N\E _
(Rakesh Kumar)
Member(Technical)
To

15 Sh. R.K.Jain, 1512, Bhishm Pitamah Marg
Wazir Nagar, New Delhi-110 003.
2s Copy to CPIO.

\}/E\TK L(\ ce, Cmbf\:“)
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First Appeal under Sett

\.

By &

8 /&%/Bb)wcm

0| b1\
eol \On/ O = 03\)\(& lt)'m\\'\
on 19 of the Right to Information Act, 2005

against Deemed Refusal

Ref. No. :RTI/P-537/(8319/14)/Appeal/15271

1% Appellate Authority Under RTI Act, 2005,
ustoms, Excise & Service Tax Appellate Tribunal,

West Block 2,

A\ R.K. Puram,

Dated : 28-06-2014

90004LUlea MeN
‘wieingd *YY ‘Z-*ON %008 1s9M

, 1l0zNr o ¢

7 ANew Delhi - 110066 o\ e
) 46 ¥e| edines glhsio SLuOleTO
A. Contact Details :
1. Name of the Appellant R.K. Jain
2. Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003 N

B Details About RTI Request :

(Copy of application attached)

1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad
whose order appeal s CPIO & Accounts Officer
preferred o

(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K. Puram,

Y New Delhi - 110066

‘2. Date of submission 0of|16-05-2014
application

3. |Details of the order appealed|Deemed Refusal
agalnst
4. |Prayer or relief sought See Prayer clause at the end
5. |Last date for filing the appeal |16-07-2014
6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time
7. |Copies of documents relied| 1. Copy of RTI Application dated 16-5-

upon by the applicant

2014. (Annexure-1)

2. Copy of CPIO's letter dated 20-5-2014.
(Annexure-2)

3. Copy of Appellants' Reminder letter
dated 21-5-2014. (Annexure-3)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 16-05-2014 (Annexure -
1) undér Section 6 of the RTI Act, 2005 requesting for the following
infq_r_ma"fi'on :

//_... -(Aj Please provide the following information in relation to Appeal Nos . (i)

e
Py

i

ST/781/2012 (Gecas Services India Pvt. Ltd.) (i) ST/2335/2012
(Nortel Networks India Pvt. Ltd.)

(i) Copies of all Order Sheets / Record of Proceedings.
(i) Copies of all the notes put up by the registry with orders thereon.
(iii) Copies of any order/directions for out of turn listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.
Please also provide copies of the mention memo and directions
thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of change

of lawyer. Please also intimate the date of filing of each Vakalatnama.

(B) After providing the above information, please provide inspection of all
records, documents, note-sheets and files relating to the information
as referred to in point (A) above. Please provide inspection of
complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection only if it is necessary in view

of incorrect and incomplete information provided by you.

(C) Please provide list of files from which the WM/

is provided by you.
(2) That the appellant vide para 5 of his said .application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the

knowledge of the appellant, the information pertains to the Office of the



CPIO in question.

(3) That the appellant received letter dated 20-5-2014 (Annexure-2) of Shri
Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi. The
Appellant vide letter dated 21-5-2014 (Annexure-3) requested the said
authority to provide the desired information within the period of 30 days
as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant has
neither received any information nor any response from the said authority
therefore, as per Section 7(2) of the RTI Act, 2005, the request for
information shall be deemed to have been refused. Thus being aggrieved
by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RT| Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, Accounts Officer & CPIO,
CESTAT, New Delhi is in violation of Sections 7(1) and 7(2) of the RTI
Act, 2005 and is therefore, illegal. Such inaction is deemed to be a refusal
to the request of the appellant without any reasonable cause or ground
hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in

the subject application is the one which cannot be denied to the

3



4.

Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:
(@  That the Original Records may be summoned and perused.
(b)  That the CPIO may be directed to provide the information in question
within a time bound frame.
(c) That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

Signature af/Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 28-06-2014



s ANNEXURE-{

Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8319/14
Dated : 16-5-291}{17

To
Shri Rajender Prasad
CPIO & Accounts Officer 1 Guiiny T
Customs Excise & Service Tax Appellate Tribunal, (C e B
West Block 2, R.K.Puram, : -
New Delhi - 110066 ﬂ (\u,\
1. | Name of the Applicant R.K. Jain !
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

"

Details of information |(A) Please provide the following information in
required relation to Appeal Nos. (i) ST/781/2012
(Gecas Services India Pvt. Lid.) (i)
ST/2335/2012 (Nortel Networks India Pt

Ltd.)
(i) Copies of all Order Sheets / Record of
Proceedings.

(i) Copies of all the notes put up by the
registry with orders thereon.

(iii) Copies of any order/directions for out of
turn listing of the matter

(iv) Details of the date on which the aforesaid
mater was mentioned. Please also provide
copies of the mention memo and
directions thereon,

(v) Copies of all the After Court Cause Lists
and copy of relevant daily diary of the
Court Master in Form XXXVI and daily
diary of AR in Form XXXVII or diary
maintained in any other format by the
Court Master and AR.

(vi) Copies of all notice of hearing issued to
parties.

(vii) Copies of all Vakalatnamas and no
objections filed in case of change of
lawyer. Please also intimate the date of
filing of each Vakalatnama.

2
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(B) After providing the above information, please
provide inspection of all records, documents,
note-sheets and files relating to the information
as referred to in point (A) above. Please
provide inspection of complete file(s) even if
they contain part of the information. Please

note that I will undertake the inspection only if
it is necessary in view of incorrect and
incomplete information provided by you.

(C) Please provide list of files from which the
information as sought above is provided by
you.

Note:-Please provide pointwise information/

response for each of above points.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

o

L payable.

A ‘Postal Order No. 23F 432620 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is

S

Place : New Delhi

Encl. : as above
Hira/----8319
asn

Signatud of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243



i ANNEXU RE- 2_
G- F.NO..29::8 4....../CESTAT/CPIO-ND/RP/201; @)

L Customs, Excise and' Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated-—-if?f} --f.f_

Subject: Information sought under RTI Act 2005.
Sir,

Please refer to RTI application of
Shri R e - Jeciin
Under  RTI  Act 2005 vide No. &319)\\y dated
, (copy enclosed) wherein certain information are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No. 83!51]|t1dated lelec]iy CPIO 1D No _@%-82f1y s
forwarded herewith to the followmg officers as deemed CPIO wnth the

request to provide correct and para-wise information/inspection on or
before _20<8a-\1 directly to the applicant and intimate the
undersigned  within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

(Rajender Prasad)
Accounts Officer/CPIO

To

1 A Cudlovay | (T CELy AT, IS Delle .
{,

2

| 3. o

C/OPVI #UY er("’w-})a;\ /éb f—
& Rk J&r/t/w
<R [%/MLCHA/M PITAMA T MR,

A 2 R ARG AR
NEW DEAM) - 10003,




ANNEXURE-3 r—

CiodEs BOUND

R.K. JAIN M.Com., LL.B.

-President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;

Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs  Circulars
& Clarifications; Excise & Customs Case Referencer;

Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand-

book of Foreign Trade Policy & Procedures

Assistant Registrar (Customs/ST)

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

-

7 | RTIE

BRiene Bolos & Service 1ax
Annalizie Tribunat 4

!_
|
i

Nlew

| West Block No.-

1512-B, Bhishm Pitamah Marg
Wazir Nagar,

NEW DELHI - 110 003,

PHONE : 24693001-3004

MOBILE : 9810077977

Fax No. 011-24635243

RTI/P-195/8319/14/R11019
21-05-2014

Sub: My RTI Application No. RTI1/8319/14, dated 16/5/2014

Dear Sir,

This refers to the letter ID No.09-83/2014 dated 20-5-2014 of Mr. Rajender
Prasad, CPIO, New Delhi, transferring my aforesaid RTI application to you under section
6(3) and section 5(4) read with section 5(5) of the RTI Act, 2005, for providing the
information to me. As a Deemed CPIO, you are requested to kindly provide the
information at the earliest as under section 7(1) of the RTI Act, information is to be

provided within 30 days of the RTI Application.

Thanking you,

Encl: As above

Yours faithfully,

K. Jain]



IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision: 22.08.2014

Appeal No.09-034(A)/CESTAT/FAA-RK/ND/2014
CPIO, I.D. NO. 09-083/CESTAT/'CPIO-ND/RP/2014

Sh. R.K.Jain Appellant
Vs.
Sh. Rajender Prasad, CPIO Respondent

ORDER o’&é/’zao‘lt./

Per Rakesh Kumar:-

1, '» _T.he' appellant vide RTI Application dt.16.05.2014 has sought the

following information: -

“Details of information required:

(A) Please provide the’ following information in relation to Appeal
Nos. (i) ST/781/2012 (Gecas Services India Pvt Ltd.) (ii)
ST/2335/2012 (Nortel Network India Pvt, Ltd.)

(i) Copies of all Order Sheets/Record of Proceedings.

(ii)  Copies of all Lthe notes put up by the registry with orders
thereon.

(i) Copies of any order/directions for out of turn listing of the
matter.

(iv) Details of the date on which the aforesaid matter was
' mentioned. Please also provide copies of the mention memo
and directions thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant
daily diary of the Caurt Master in Form XXXVI and daily diary of L
AR in Form XXXVII or diary maintained in any other format by gr—ﬁr / /
the Court Master and AR. B ON

¥ === SIGN. (OF ST RRR-SECTION)
ENSTOMS, EXCISE 4 SERVICE TAS
APPELLATE TRIBUNAL
bOEWN DB s O0e

- \H




/ (vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of

(B)

(C)

2.

change of lawyer. Please also intimate the date of filing of each
Vakalatnama.

After praviding above information, please provide inspection of
all records, documents, note-sheets and files relating to the
information as referred to in point (A) above. Please provide
inspection of complete file(s) even If they contain part of the
information. Please note that T will undertake the inspection
only if it is necessary in view of incorrect and incomplete
information provided by you.

Please provide list of files from which the information as sought
above is provided by you.

Since the information was not received within the stipulated

period, this appeal has been filed.

3L,

4.

Heard both the sides.

At the time of hearing the CPIO states that the information is in

process. Accordingly he is directed to furnish the required information

complete with all respect within two weeks time.

2.

L plfiee 12

T

(Rakesh Kumar)
Member(Technical)

sh. R.K.Jain, 1512, Bhishm Pitamah Marg
Wazir Nagar, New Delhi-110 003.
COBY‘ to CPIO.




IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT N 0. 111

Appeal No. 09-035(A)/CESTAT/F AA/AW/2014
CPIO ID No. 09-1 14/CESTAT/CPIO-ND/RP/2014

Date of Hearing: 30.07.2014

Shri J.K. Mittal Appellants
Vs,
Shri Kripashankar, CPIO Respondent

ORDER NO. )\ 3\5e1)y

Per Archana Wadhwa:

After hearing the authorized representative Shri Kamal Gupta
learned advocate for the appellant and Shri Kripashankar learned
representative of the CPIO, I find that the applicant filed an application
seeking the following information in respect of matters fixed on
02.12.2013 before said court no 1 of the Tribunal:-

(a) Total number of matter listed before said court No. 1

(b)  Out of that how many matters were heard and orders passed

on 02.12.2013 ?

(c) Out of that how many matter were heard but orders

reserved?

He also sought certified copies for all the orders passed by the
Hon’ble Bench in Court No 1 on 02.12.2013 in respect of matters
adjourned as well as in respect of matters which did not reach for
hearing.

2. The CPIO sought the requisite information from the concerned

registry. Inasmuch as the matter listed before court on 02.12.2013



were in respect of service tax mainly, the Assistant Registrar of
Service Tax Branch vide his letter dated 18.06.2014 gave all the
details. To avoid delay, the said letter of the Assistant Registrar was
sent by CPIO to the applicant.

3. Subsequently, CPIO also sought information from the Excise
Bench, 4 cases of Excise were also listed before the Hon’ble Bench in
Court No. 1 on 02.12.2013. Accordingly, CPIO under the cover of his
letter dated 09.07.2014 included those four matters in the total
number of cases, which were raised from 25 to 29. As regards the
information about the certified copies, the applicant was told that the
same are voluminous and will take time as the adjourned matters are
listed on various different dates.

4, The present appeal stands by the applicant against the reply of
the CPIO vide which the copies of the note sheet orders passed in the
case of adjournment or in respect of information which did not reach,
does not stand supply.

5. The CPIO is present today and submits that he is procured note
sheet copies from the various files and he will give the same to the
applicant within a period of one week. In view of the above statement
I direct the CPIO to give copies of the note sheet orders of the matters
listed before the Hon’ble Bench on 02.12.2013, and which were
adjourned or did not reach, within a period of one week from today.

6. The appeal is disposed of in above terms.

’

(Ar hﬁ Wadhwad)
Appellate Authority under the RTI Act

AL




To

Shri J.K.Mittal, J.K. Mittal & Co., Advocates and legal
Consultants, 57,East End Enclave, Delhi-110092,
Guard filed/office copy.

Copy to CPIO.
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From : Ganesh Behal s/o Piare Lal Behal,

c/o M/s G.M.P. Finishing Mills,
P.O. Khalsa College, Near 22" railway Crossing,
Amritsar.

To : Ms Archana Wadhwa ji, [The Hon’ble Member {J }, CESTAT ],
West Block No.2, R.K.Puram, New Delhi-1100066
Cum- The First Appellate Authority.

Ref : First-Appeal of the RTI Act Inquiry dated 05.06.2014
Sub : Jurisdiction Appellate-authority.

Respected Madam ji,

It is submitted/intimated that an application dt. 05.06.2014 was filled
in respect of the information of ‘the jurisdiction appellate-authority order pasSed
by the Tribunal, New Delhi-110066 and the parties involves in a case i.e. The
Revenue, Chandigarh {Jallandhar} v/s G.M.P. Finishing Mills or vise versa or
E/4544/2004-Ex{DB} DT. 15.01.2010 under the RTI Act-2005. { photocopy
enclosed } ‘

Now as per reply dt. 24.06.2014 of the RTI application from the PIO, the
matter has been referred for appeal before yourself i.e. the Hon’ble Member
{J}, CESTAT, West Block No. 2, R. K. Puram, New Delhi-110066.

So kindly accept my appeal and inform me about my RTI Inquiry dt.

QKB\; 05.06.2014 and oblige.

) Thanking you.

/M(/é,//{éé/”

Dated : 27.06.2014 ;
. —Z r /’/
Place : Amritsar P Yourg=Sincere,
Génesh Behal s/o Piare Lal Beha)

Enc. 1. RTI application dt. 05.06.2014 & reply letter dt. 17.06.2014,
2. Reply-letter dt. 24.06.2014 from the P1O.



F.No.09-111/CESTAT/CPIO-ND/2014,
Customs, Excise Service Tax, Appellate Tribunal,
West Block No.2, R.K.Puram,

New Delhi-110066.

Dated: 24-06-2014.
To

_ ShriGanesh Behal,

.~ §/o Shri Piare Lal Behal,
C/o M/s G M P Finishing Mills,
P.O. Khalsa College,

“Near 22" Railway Crossing,
Amritsar — 143001.

Subject: information under RTI —reg.
Sir,

| am to refer to your RTI application number nil dated 05-7-2014
asking there in information about “the jurisdiction appellate-authority
order passed by the Tribunal New Delhi-110066 and the parties involves in
a case i.e. the Revenue, Chandigarh (Jallandhar) v/s GMP Finishing Mills or
vise versa.”

In this connection, it is informed that the details of appellate
jurisdiction can be verified/sought from concerned Act.

The IPO No.20F 949503 for Rs.10/- received in excess of RTI fee is
returned to you.

If aggrieved, you may file an appeal with First Appellate Authority,
Ms. Archana Wadhwa, Hon’ble Member (J), CESTAT, West Block No.2,
R.K.Puram, New Delhi-110066.

Yours faithfully,

\
‘Encl: as above b

(Rajender Prasad)
Accounts Officer/CPIO



Aecd Belhi—]1T06
CESAT. FORM NO.’A’ BIFFAMRITSAR{CIY}

[ SEC. RULE 3{1}]
APPLICATION FOR INFORMATION UNDER SECTION 6{1} OF THE ACT-2005

TO ;: The Assistant Registrar, { Excise Appeal Bench },
Custom, Excise & Service Tax Appellate Tribunal,

West Block No.2, RK.Puram, New Delhi-1100066
CUM-PUBLIC INFORMATION OFFICER, New Delhi-1100066

1. Full name of the applicant Ganesh Behal s/o PIARE LAL Behal
. Father/spousename: 0 .. do..cciriiiirinnnn,
3. Permanent address : ¢/0 M/s G.M.P. Finishing Mills,
P.O. Khalsa College, Near 22"° railway Crossing,
Amritsar-143001.
4. Correspondence address : c/o As Mentioned Above,
AMRITSAR. i

5. PARTICULARS OF INFORMATION REQUIRED ;/{nform about the jurisdiction appellate-authority
order passed by the Tribunal- New Dethi-1100066 and the parties involves in a case ie. the
Revenue,Chandigarh { Jallandhar} v/s G.M.P.Finishing Mills or vise versa ?/

6. Subject matter of information : as mentioned above
a. Specific period of information required : SPECIFIC/GENERAL Information
b. Specific detail of information : . as mentioned above.

¢. Whether information is required id by post or in By hand
Person { the actual postal charges shall be included in providing information }
d. Incase by post then indicate whether by ordinary,registered or speed-post.
7. Is this information not made available by

The public authority under voluntary disclosure. N.A.
8. Do you agree to pay the required fees? Yes
9. Have you deposited the application fee ? yes

{ if yes detail of such deposit } -
10. Whether belongs to below poverty line category? N..A.

If yes have furnished the proof of the same with
the application?

LAk (
Place : Amritsar LB
Date : 05.’06/2014. Full Signature of the Applicant.
M: 9878013457.

Enc.: two postal order no. 20F 949502, 20F 949503 for Rs10/ both { the required fees under the
“T-2005}, which the law provides.



o . s, s . = .

From : Ganesh Behal s/o Piare Lal Behal,

c/o M/s G.M.P. Finishing Mills,
P.O. Khalsa College, Near 22™ railway Crossing,
Amritsar.

To : The Assistant Registrar, { Excise Appeal Bench },
Custom, Excise & Service Tax Appellate Tribunal,

West Block No.2, R.K.Puram, New Delhi-1100066
CUM-PUBLIC INFORMATION OFFICER, New Delhi-1100066

Ref: RTI Act Inquiry dated 05.06.2014
Sub : Jurisdiction Appellate-authority.

Sir,

With respect it is intimated in respect of the submitted Appeal
Number ie. E/4544/2004-Ex{DB} dated 15.01.2010, about =~ which the RTI
inquiry has been submitted and now it is inquired on mobile by your office
person named Shri Sunil Kumar. ‘

So kindly note and inform me about my RTI Inquiry dt. 05.06.2014 and

oblige.
Thanking you.
S /. e {A
Dated : 17.06.2014 o P 4l
Place : Amritsar ; Yours Sincere,

G&hcsh Behal s/o Piare Lal Behal



IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. III

Appeal No. 09-036(A)/CESTAT/FAA/AW/2014
CPIO ID No. 09-111/CESTAT/CPIO-ND/RP/2014

Date of Hearing: 30.07.2014

Shri Ganesh Behal Appellants
Vs.
Shri Kripashankar, CPIO Respondent

ORDER NO. ©2-0\ 9ey1y

Per Archana Wadhwa:

Nobody appeared for the appellant I have heard CPIO duly
represented Shri Kripashankar Assistant Registrar.
2. The appellant filed an application dated 05.06.2014, seeking the
following information:-

"Inform about the jurisdiction appellate-authority order passed
by the Tribunal-New Delhi-1100066 and the parties involves in a case
i.e. the Revenue, Chandigarh {Jallandhar} v/s G.M.P. Finishing Mills or
vise versa?”

3. The said application was considered by CPIO, who vide his letter
dated 24.06.2014 informed the applicant that the details of appellate
jurisdiction can be verified/sought from concerned Act. He also
returned the fee of Rs. 10/-.

4, The present appeal stands filed against the said reply of the
CPIO.

S Apart from the fact that the information sought by the appellant
is not clear, I also find that the same is more in the nature of legal

advice to be sought from CPIO who has correctly replied that inasmuch




as the information sought relates to the jurisdiction of the appellate-
authority the same can be verified or sought from concerned Act.
6. Accordingly, I find no merits in the present appeal and reject the

same.

(Ar Wadhwa?l “1
Appellate Authority under the RTI Act
To
1. Shri Ganesh Behan, S/O Shri Piare Lal Behal, C/o M/s. G.M.P.
Finishing Mills, P.O. Khalsa Coliege, Near 22" Railway
Crossing, Amritsar.
2. Guard filed/office copy.

3x Copy to CPIO.
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ﬂ)-—”\\’ First Appeal under Section 19 of the Right to Information Act, 200§r 100%
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Ref. No. :RTI/P—537/(8426/14)/Appeal/15277
Dated : 04-07-2014

Shri Rakesh Kumar, Member (Technical)
A0 1%t Appellate Authority under RTI Act, 2005

Customs Excise & Service Tax Appellate Tribunal,
599 " \West Block 2, R K.Puram,
M- New Delhi - 110066
\3\5"‘
A. Contact Details :
. |[Name of the Appellant |R K. Jam
\\\/D\ L —
- Address 1512 B Bhrshm Putamah Marg
/r - | Wazir Nagar
S '| New Delhi-110003

2\ B. D ta|ls About RTI Request

\/ '|1,

[
Partlculars of the CPIO agarnst (a) Name |(1) Shri Rajender Prasad,
whose order appeal s CP10O & Accounts Officer

preferred (2) Shri A. Mohan Kumar,,
|Reg|strar and Deemed CPIO _

\(b) Address

Customs Excise & Servrce
Tax Appellate Tribunal, |

'West Block 2, R.K.Puram,
| New Delhi - 110066
‘2. iDate of submission of 16-06-2014 '

Nb N ‘ 'iapplication o | ‘

S ‘"‘D (Copy of application attached)
Q / \3_ |Deta||s of the order appealed! Letter F. No. 09-12‘1/CESTAT/CPIO—|
IQE i ‘agalnst ND/RP/2014 dated 30-06-2014 |
Q\ Q‘\ 4._'Prayer or relief soight_ B ‘See Prayer clause at the end_ B \
5. |Last date for frllng the appeal ‘30 -07- 2014 |
N |6, Whether Appeal in Trme Appea| in time
7. |Copies of documents relied 1. Copy of RTI Application dated 16-6-

‘ upon by the applicant | 2014. (Annexure-1) |

| ‘ 2. Copy of CPIO's letter dated 30-6-2014.
(Annexure-2) ‘

//_]
“keise & Service Tax /

J




BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 16-06-2014 (Annexure —
j)/f{t)_der Section 6 of the RTI Act, 2005 requesting for the following

.//_./j;mfo}mationt
e i (A) Please provide a copy of the Report of the Registrar submitted in
consequence to Final Order No 51200-51202 of 2014 dated 20-3-

2014, in the case of Jayaprakash Associate V. CCE Delhi.

(B) Please provide the date when the report was submitted and the date

when it was placed before the Hon'ble Bench.

(C) Please provide the file No under which the enquiry in question was
conducted by the Registrar and provide copies of all the note sheets

which had been put up/prepared in relation to the aforesaid enquiry.

(D) Please provide date-wise details of the action taken in the matter on

the report of the Rcgistrar
(E) Please provide current status of the Enquiry.

(F) Please provide copy of the explanation of the defaulting Officer and
the recommendation of the Registrar thereon and Bench Order/ .
jade a

(2) That the appellant vide para 5 of his said application h@M

declaration that the information sought for is not exempted' under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant. the information pertains to the Office of the

CPIO in question.
(3) That Shri Rajender Prasad, CPIO & Accounts Officer and Shri A. Mohan

Kumar, Registrar and Deemed CPIO have deliberately and malafidely
provided incomplete and incorrect information despite point-wise specific
information sought by the Appeliant. The appellant being aggrieved by the
said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL



(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RTI Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That Shri Rajender Prasad, CPIO & Accounts Officer and Shri A. Mohan
Kumar, Registrar and Deemed CPIO have deliberately and malafidely
provided incomplete and incorrect information despite point-wise specific
information sought by the Appellant. The CPIO has not provided point-
wise information as sought by the appellant, therefore the matter may be
remanded to him for providing point-wise information.

(4) That Shri Rajender Prasad, CPIO & Accounts Officer and Shri A. Mohan
Kumar, Registrar and Deemed CPIO have deliberately and malafidely not
provided the informaticn and copies of the documents as sought in Point
(D) & (F) of the RTI Application. Therefore, the order of the CPIO is
incorrect and illegal and liable to be set aside and the CPIO be directed to
provide the information in time bound frame.

(5) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.

(6) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(7) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the

Parliament or the State Legislatures and hence it cannot be denied or



refused to the appellant.
(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.
(9) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written

evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b) That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

deciding the appeal.

Signature™df Appellant
Telephone No. : 9810077977
24651101

Fax No. 011-24635243
Place : New Delhi
Dated : 04-07-2014



ble ANNEXURE- |

Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8426/14
1 Dated : 16-6-2014

To
Shri Rajender Prasad (Cmioe Erome  Savice e
CPIO & Accounts Officer | Anrcliae Trbunal
Customs Excise & Service Tax Appellate Tribunal, ] 16 UM, 2604
West Block 2, . q § ;
R.K. Puram, j West Slock o-ge e Pusam
New Delhi - 110066 i
o\,
1. | Name of the Applicant R.K. Jain \ ‘
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information
Details  of information (A)Please provide a copy of the Report of the
required Registrar submitted in consequence to Final
Order No. 51200-51202 of 2014 dated 20-3-
2014, in the case of Jayaprakash Associate V.
CCE Delhi.

(B) Please provide the date when the report was
submitted and the date when it was placed before
the Hon'ble Bench.

C)Please provide the file No. under which the
enquiry in question was conducted by the
Registrar and provide copies of all the note
sheets which had been put up/prepared in
relation to the aforesaid enquiry.

D)Please provide date-wise details of the action
taken in the matter on the report of the Registrar.

(E) Please provide current status of the Enquiry.

(F) Please provide copy of the explanation of the
defaulting Officer and the recommendation of
the Registrar thereon and Bench Order.

Note:-Please provide point-wise information/

response for each of above points.
5. | I state that the information sought is covered under RTI Act and does not fall

within the exemptions contained in sections 8§ or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest,

va

S



P
6. | A Postal Order No. 23F 433892 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling' the name in which the Postal Order is
payable.

7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signatur%f Applicant

. Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. : as above
mn8426



- ANNEXURE-)_
e | o éj y
F Noog+12/[CESTAT/CPIO-ND/RIP/2014

Customs Excise and Service 1ax Appellate Tribunal
Wesl Block No 2, R.K Puram, New Delhi-110 066

Dated—-32[6])4.
1D No. Clé}.-}'a-,;/_Zsl 4

Shri R.K.Jain,

1512-B, Bhishm Pitamah I\/Iarg
Wazir Nagar,

New Delhi-110 003

Subject: Information under Right to Information Act 2005.

Sir,

and our 1D No. Oﬁ )’2(1{ L4 . the information received from --ﬂé%{l}bm’ CEE
containing --——@Jr——— pages is enclosed herewith for your reference
please.

You are, therefore , requested to please acknowledge the
receipt and deposit Rs. -83-/( @2/- per page) to this Tribunal by
cash or DD in favour of Accolnts Officer, CESTAT, New Delhi.

Appellate Autho Shri Rakesh Kumar, Member (Technical),

[f aggriew\\d{éou may file an appeal before the Hon'ble First
h
CESTAT, New Delh}

Accounts Officer/CP1O

W —4oM o k1



RTI No. 09-121/2014

With reference to RTI No. 09-121/2014 it is submitted
that report of Registrar is enclosed herewith. The file was
submitted by the Assistant Registrar, Customs Division
Bench on 28.03.2014. Report was placed before the Bench
on 04.04.2014 which is enclosed herewith (1 page). After the
hearing held on 4.4.14 the file was directly sent to concerned
Bench registry matter was not placed before the Registrar.

Registrar «

20\

CPIO
CESTAT

New Delhi c N /(}W]W



C/530/09 and others

M/s Jai Prakash Associates & others

In furtherance to the direction of the Hon’ble Bench dated ...the
records were placed before the under signed on 28.03.14.and on
perusal of the records, the under signed found following lapses on
the part of Bench Registry; ) '

a. Direction was issued to issue notice to the cases by
fixing hearing dates from the 1* week of Dec., 2013 to
31% Dec., 2013 and intimating to the parties clearly that
‘no adjournment shall be granted and if adjournment
asked for, stay order passed in those matters shall stand
vacated.

b. The regictry is directed to apprise the Hon’ble President
about this order to consider lormation of the Bench
since interest of Revenue cannct be sacrificed in view of
the current economic position in the country.

On perusal of the records and the note of the Assistant Registrar
even though Misc application were filed by the Revenue in some
of the matters after the direction dated 29.10.13 was issued. The
applications were listed on various dated in January and March
2014 and some cases it was listed in November 2013 itself. Two
marie s namely C/499/2011 and C/154-159/2006 were decided
vide {inal erder e, 1. C/362-364/12 and 2. 202-207/06. whereas
C:4/0% and C/151-159/10 wherein misc application were listed
on 7€.10.201%but registry could not trace the file, which now they
have traced.

From the above it may be seen and noted that registry has not
complied with the direction of the Hon’ ble Bench by not listing
the Misc application. of pending cases’ during December 2013
other than the disposed off matters.

It is further stated that the registry has not placed the file before
the Hon’ble President for constitutionef special bench to decide
the high stakesmatier particularly the list shown in the order dated
29.10.13. However for this the Assistant Registrar has |
unconditionally tender his apology and admitted that it is a
bonafide mistake on the part of the registry.

Submitted lor perusal and orders please,
b hnery
ec71stral?j1 ) e
ter aloot - Pefrilin & buach

/\LC-"“*‘" : Weh (et L#Lwcm,u—-tﬁ 9’%{"‘4—*6} G
e ‘;“aﬁ-c:b &, (Jmf.{i& rQu-t»-‘u

M/ /o 1. (\_::}M- bz Iy




IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision: 22.08.2014

Appeal No.09-037(A)/CESTAT/FAA-RK/ND/2014
CPIO, I.D. NO. 09-121/CESTAT/CPIO-ND/RP/2014

Sh. R.K.Jain Appellant
Vs.

Sh. Rajender Prasad, CPIO Respondent

ORDER 0'57)'20[(7

Per Rakesh Kumar:-

1. The appellant vide RTI Application dt.16.06.2014 has sought the

following information:-

“De_t_aiis of information required:

(A) Please provide a copy of the Report of the Registrar submitted in
consequence to Final Order No. 51200-51202/2014
dt.20.03.2014, in the case of Jayaprakash Associate Vs. CCE
Delhi.

(B) Please the date when the report was submitted and the date
when it was placed before the Hon’ble Bench.

(C) Please provide the file No. under which the enquiry in. questic
was conducted by the Registrar and provide copies of all the
note sheets which had been put up/prepared in relation to the
aforesaid enquiry.

(D) Please provide date wise detalls of the action taken in the matter

on the report of the Registrar. 2L~ Y~ /
\\_,N z

lr\kul :

-\T{,M”\ l \:-' -
ASPELLATT




.-Pleasé:provide the current status of the enquiry.

Please provide copy of the explanation of the defaulting Officer
and the recommendation of the Registrar thereon and Bench
Order. '

2. Since the information was not received within the stipulated

period, this appeal has been filed.
3. .Heard both the sides.

4, At the time of hearing while the CPIQ states that the information
had been sent, the appellant acknowledges that the information has
been received and he is satisfied with the same. Accordingly the

appellant is dismissed as not pressed.

(Rakesh Kumar)
Member(Technical)

To

1, Sh. R.K.Jain, 1512, Bhishm Pitamah Marg
Wazir Nagar, New Delhi-110 003.

2y Copy to CPIO.

Brolte ko
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9 /\(\ First Appeal under Section 19 of the Right to Information Act, 2005

‘/

22
¥,
-
\ <

\

Ref. No. :RTI/P-537/(8406/14)/Appeal/15276
Dated : /04-07-2014
\

—

5(0 To Customs Exfi?a%aﬂj;\gﬁ
Q5 W Shri Rakesh Kumar, Member (T) ( ARG
5 TS 1st Appellate Authority Under RTI Act, 2005, 0 7 JUL 2014

3 Customs, Excise & Service Tax Appellate Tribunal, .

™ West Block 2, R.K.Puram, sl B et
New Delhi - 110066 '
oMY

A. Contact Details :

1. |Name of the Appellant |R.K. Jain |
2. |Address ||1512-B, Bhishm Pitamah Marg ||
Wazir Nagar

| ‘ New Delhi-110003

B. Details About RTI Request :

.

Particulars of the CPIO against‘(a) Name |Shri Rajender Prasad ‘

‘ whose order appeal s CPIO & Accounts Officer |
- preferred

! . (b) Address Cusloms Excise & Service
Tax Appellate Tribunal,

| | \West Block 2, R.K.Puram,
| \New Delhi - 110066 ‘

> Date of submission of 06-06-2014
f')\() ‘application

(Copy of application attached)

N - hed) |
—\ 3. |Details of the order appealed|ID No. 09-106/2014 dated 26-6-2014
\ ) against | \
4, Prayer or relief sought IISee Prayer clause at the end
q/\ 5) |Last date for filing the appeal ~ 26-7-2014 |
6. |Whether Appeal in Time. ‘Appeal in time
7. |Copies of documents relied 1. Copy of RT! application dated 6-6—‘

| 'upon by the applicant 2014. (Annexure-1)

2 Copy of CPIO's reply dated 26-6-2014
| (Annexure-2)



D

BRIEF FACTS OF THE CASE

(1) That the’,ap’ﬁeﬂllant has filed an application dated 06-06-2014 (Annexure —
1)/.u-n’ae_1:-§ection 6 of the RTI Act, 2005 requesting for the following

S el v
_~"Iinformation:

A /'/(A ) Please provide copies of the worksheets for the monthly statement of

.f/

p

institution, disposal and pendency of Appeals and Applications from
01.10.2013 till the date of providing the information.

(B) Please provide list of the files in which the details of the monthly
disposal, institution and pendency of appeals and applications from
01.01.2010 till the date of providing the information is dealt with.

(C) Please provide the monthly disposal figures of all the members of the
CESTAT including Zonal Benches and also for the President and Vice
President from 01.11.2013 till the date of providing the information.

(D) Please provide list of files from which the information as sought above
is provided by you
(E) Please provide copies of all note sheets and correspondence pages of

the RTI file in which this application has been dealt with, till the date of

providing the information. In case of correspondence emanating from /

me, only copy of first page of each document may be provided.

(2) That the appellant vide para 5 of his said application has also m c:Ie"/a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That Shri Rajender Prasad, CP1O & Accounts Officer has deliberately and
malafidely provided incomplete and incorrect information despite point-
wise specific information sought by the Appellant. The appellant being
aggrieved by the said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary



.,

to the provisions and sprit of the RT! Act. 2005 hence liable to be set
aside.
A

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) The CPIO and the Deemed CPIO have not provided the complete and
correction information in relation to Point (A) & (C) of the RTI Application.
Therefore, the order of the CPIO is incorrect and illegal and liable to be set
aside and the CPIO be directed to provide the information in time bound
frame.

(4) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RT! Act. the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.

(5) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CP10.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(8) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of

PRAYER

Under the circumstances, the appellant prays as under:
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(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPlOs may be directed to
provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appeliant.

(d) That a personal hearing may be granted to the appellant before

Signaturgf Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 04-07-2014
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8406/14
Dated : 6-6-2014

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal, ’
West Block 2,
R.K.Puram, ' g
Delhi - 11006 :
New Delhi 0066 b O\ =
|'1. | Name of the Applicant R.K. Jain & \Q’J \\M\
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 01124651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

A

monthly statement of institution, disposal and
_—pendency of Appeals and Applications from
01.10.2013 till the date of providing the
information.

(B) Please provide list of the files in which the
details of the monthly institution, disposal and
pendency of appeals and applications from
01.01.2010 till the date of providing the
information is dealt with.

required

Details  of 'mformatié(A)Ple:l\se provide copies of the worksheets for the |

\)

C)Please provide the monthly disposal figures of
all the members of the CESTAT including Zonal

__Benches and also for the President and Vice
President from 01.11.2013 till the date of
providing the information.

(D)Please provide list of files from which the
information as sought above is provided by you

E) Please provide copies of all note sheets and
correspondence pages of the RTT file in which
this application has been dealt with, till the date
of providing the information. In case of
correspondence emanating from me, only copy
of first page of each document may be provided.

Note:-Please provide point-wise information/

response for each of above points.

ANNEXURE. 1@



Tk

[ state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

A Postal Order No. 23F 432760 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signa%licant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi
Encl. : as above

mn8406



ANNEXURE. 2
F Noo&Q-\o CESTAT/CPIO-ND/RP/2014 '
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

D No.0-eblamy

To,

Shri R.K.Jain, ~
1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

New Delhi-110 003

Subject: Information under Right to Information Act 2005.

SliF )

Please refer-to your RTI application No—%\-’&gm\.:\_\i_-- Dtﬂg-'—'-ggﬁ;m“
and our ID No.Q%.*:LQH@.‘\.\.\:\. the information received from o (e
containing =) = pages Is enclosed herewith for your reference
please.

You are, therefore , requested to please acknowledge the
receipt and deposit Rs. -—QQ‘I‘@Z/— per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

If aggrieved, you may file an appeal before the Hon'ble First

Appellate Authority Shri Rakesh Kumar, Member (Technical),
CESTAT, New Delhi.

(Rajender tMasad)

&) Accounts Officer/CPIO
Qe



TRIBUNAL
WEST BLOCK NO. i, R.K. PURAM, NEW DELHI 110066.

CENTRAL REGISTRY

Dated 24.06.2014

o6
i.D. NO. 09-¢#3/2014

r . To,

The CPIO/Accounts Officer
CESTAT, New Delhi.

Sir,

Sub : Information sought under the RTI Act 2005 ----reg.

Please refer to note dated 06/06/2014 of CPIO enclosing RTI
application of Sh. R.K. Jain seeking information mentioned therein.

Reply to (A) : Central Registry compiles and issues monthly
statement of institution, disposal and pendency of
Appeals and Applications based on data provided
by various Benches of CESTAT. No worksheet as
such is prepared or maintained for the purpose.

Reply to (B) :  The details of the monthly institutions, disposal and
pendency of appeals and applications is being 1
dealt in F.No. 06/CESTAT/2014-15-CR. 2204~ ”L )
201} -t L | 2el0 —td - <
- B2 S | g 6D e
Reply to (C) CR is not in possession of the Tnformation sought.
Hence, the information may be retrieved from the
relevant section/department. 7‘2/
Reply to (D) Information sought is sourced from F.No.
06/CESTAT/2014-15-CR.
Reply to (E) Photocopies of all notesheets and correspondence

pages of the RTl file is enclosed .

(Sunfl Kumar)
Technicil Officer




Central Registery

PUC is a letter no 07/01/CESTAT/CPIO-ND/KS/2013 dt 3/1/2013
received from Sh Kripa Shankar, CPIO regarding Information sought
by Sh R.K.Jain under RTI ACT ,2005.

In this regard the following reply to Para 4(A) and 4(c) of the RTI
application no RT1/p-195/4663/12 dt 24/12/2012 of Sh R K. Jain as

under:-
The Central Registry has been directed to facilitate inspection of
documents related to the information sought by R.K.jain vide the said

application on 15/1/2013 during office hours.

If approve, the above reply may be forward to Sh R.K.Jain for
further necessary action Please.

Submitted for approval

P8
(Sunil Kumar)
Technical Officer




IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision: 22.08.2014

Appeal No.09-038(A)/CESTAT/ FAA-RK/ND/2014
CPIO, I.D. NO. 09-106/CESTAT/CPIO-ND/RP/2014

Sh. R.K.Jain Appellant
Vs,

Sh. Rajender Prasad, CPIO Respondent

ORDER O gg»/ 2oy

Per Rakesh Kumar:-

1. The appellant vide RTI Application dt.06.06.2014 has sought the

following information:-

“Detalls of information required:

(A) Please provide copies of the work sheets for the monthly
statement of institution, disposal and pendency of Appeals and
Applications from 01.10.2013 till the date of providing the
information.

(B) Please provide list of the files in which the details of the monthly
disposal, institution and pendency of appeals and'a'pplication?s
from 01.10.2010 till the date of providing the information is
dealt with.

CRIBUNAL
34 - '1‘?'““""\

4 !




(C) Please provide the monthly disposal figures of all the members
of the CESTAT including Zonal Benches and also for the
President and Vice President from 01.11.2013 till the date of
providing the information.

(D) Please provide list of files from which the information as sought
above is provided by you.

(E) Please provide copies of all note sheets and correspondence
pages of the RTI file in which this application has been dealt
with, till the date of providing the information. In case of
correspondence emanating from me, only copy of first page of
each document may be provided.

2. Since the appellant is not satisfied with the information

furnished, this appeal has been filed.
3. Heard both the sides,

4, The information in respect of point ‘B’, 'D’ and ‘E’ has been

provided. As regards required information in respect of point ‘A’ and
Y

point *'C’, the same may be provided within two weeks time.

M\\ —_—

(Rakesh Kumar) "~
Member(Technical)

To
1. Sh. R.K.Jain, 1512, Bhishm Pitamah Marg

&Aoo




A\

"/

\Q\J‘Jﬁhrl Rakesh Kumar, Member (Technical),

?W

A. Contact Details :

Appe oX N OB — 0XAWAD |20\
e

Vﬁﬁw\ 2

First Appeal under Section 19 of the Right to Information Act, 2005

Ref. No. :RTI/P-537/(8368/14)/Appeal/15209

W/ Dated ~ 02-07-2014

Appellate Authority Under RTH Act, 2005,
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R K. Puram
New Delhi - 110066

1 ‘Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg

B. De talls About RTI Request

15

N\.@'G Ny

against

Prayer or relief sought

|New Delhi-110003

Wazir Nagar ‘

'Parﬂculars of the CPRIO agamst ( Yy Name (1) Shri Rajender Prasad,
whose  order  appeal is Accourts Officer/CPIO

preferred _(2) Mrs. Seema Sadana, SPS

},_ - b i S i -
‘ to M(J-AW) and Deemed‘
| CPIO

(b) Adér_ess ]Custoﬁ%s_ékmse &. Serwce '
‘Tax Appellate Tribunal,

[West Block 2, R.K.Puram,
\New Delhi - 110066

Date  of submission of‘26-05-2014 |
application
(Copy of application attached)

Details of the order appealed Letter F.No.09-94/CESTAT/CRIO-ND/RP
/2014 dated 10-06-2014

i
I

See Prayer clause at the end
iLast date for filing the appeal  10-07-2014
Whether Appeal in Time. Appeal In time

Copies of documents rehed|1 Copy of RTI Appllcatlon dated 26- 5—

upon by the applicant | 2014. (Annexure-1)
|

2 Copy of CPIO's letter dated 10-6-2014




(Annexure-2)

BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 26-05-2014 (Annexure -
1) L__md'e"rf__Séétion 6 of the RTI Act, 2005 requesting for the following

ol

(B)

(©)

(D)

(E)

(F)

rifbmﬁtion:

Please provide list of cases in which the Orders were reserved by the
Bench of Hon'ble President (Single Member+DB+Larger Bench) from
1-12-2013 till the date of providing the information.

Please provide list of cases in which the orders were reserved but
which are pending for pronouncement as on 23-5-2014 for the
Benches presided over by the Hon'ble President, Mrs. Archana
Wadhwa, Member (J), Shri D.N Panda, Member (J), Shri Rakesh
Kumar, Member (T) and Shri Manmohan Singh . Member (T)

Please provide list of cases in which decisions were pronounced but
written orders still remain to be passedliand issued as on 23-5-2014
for the Benches presided over by the Hon'ble President, Mrs. Archana
Wadhwa, Member (J), Shri D.N. Panda, Member (J), Shri Rakesh
Kumar, Member (T) and Shri Manmohan Singh , Member (T).

Please provide list of cases which have been marked by the Bench of
the Hon'ble President to Shri Rakesh Kumar, Member (T) for orders
and to Shri Manmohan Singh, Member (T)

Please provide list of cases which have been retained by the Hon'ble

President with him for orders.

Please provide list of the orders which have been despatched beyond
10 days of their passing and please also indicate the days taken at the
level of the PS to the Member and the Assistant Registrar of
concerned Bench and the Despatch Section. The information may be
provided for the orders passed after 1-10-2013 till the date of

providing information. Information can be provided in the form it is



suitable and convenient to you and may be provided for all the
Benches of the CESTAT at Delhi

(G) Please provide list of files from which the information as sought above
is provided by you

(H) Please provide copies of all note sheets and correspondence pages of
the RTI file in which this application has been dealt with. till the date of

providing the information. In case of correspondence emanating from

-

me, only copy of first page of each document may be provici% -
_(2) That the appellant vide para 5 of his-said_application has al': made a

declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.
(3) That Shri Rajender Prasad, CPIO ,CESTAT New Delhi and the Deemed

CPIO have deliberately and malafidely provided incomplete and incorrect
information. The appellant being aggrieved by the said order of the CPIO

is filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RT! Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RT! Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That Shri Rajender Prasad, CPIO ,CESTAT New Delhi, has not provided
the complete and correct information as sought in Point (B) to (F) of the
RTI Application. Therefore, the order of the CPIO is incorrect and illegal
and liable to be set aside and the CPIO be directed to provide the
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information in time bound frame.

(4) That the Deemed CPIO by her order dated 05.06.2014 has denied the
information as sought in Point (A) & (B) of the RTI Application in relation to
Mrs. Archana Wadhwa, Hon’ble Member (J) on the ground that Hon'ble
Member is on leave till 20.06.2014. The Deemed CPIO is suppressing the
information inasmuch as all the records and files are in the office,
therefore the information should have been provided from the records.
Therefore, the order of the Deemed CPIO is incorrect and illegal and liable
to be set aside and the Deemed CPIO be directed to provide the
information in time bound frame.

(5) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.

(8) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(7) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or

modify any of the grounds of this appeal and adduce oral or written

evidence at the time of hearing or till the appeal is disposed of.

PRAYER

Under the circumstances, the appellant prays as under:
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That the Original Records may be summoned and perused.

That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

That imposition of penalty may also be recommended against the
CPIO for not providing the complete and correct information.

That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

That a personal hearing may be granted to the appellant before

deciding the appeal.

Signature~af Appellant
Telephone No. : 9810077977
24651101

Fax No. 011-24635243

Place : New Delhi

Dated

02-07-2014
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ANNEXURE.1.
-‘_____‘—-—-——___
Application under Section 6 of the Right to Information Act, 2005 /6/

olc

Ref. No. :RTI/P-195/8368/14
Dated : 26-5-2014

Shri Rajender Prasad

CPIO & Accounts Officer

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

i
\' i

i Q I

Ne

Name of the Applicant R.K. Jain e
Address 1512-B, Bhishm Pitamah Marg ’
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243

Whether a Citizen of India | Yes

Particulars of Information

Details of information [A)Please provide list of cases in which the Orders
required were reserved by the Bench of Hon'ble President
(Single Member+DB+Larger Bench) from 1-12-
2013 till the date of providing the information.

(B) Please provide list of cases in which the orders
were reserved but which are pending for
pronouncement as on 23-5-2014 for the Benches
presided over by the Hon'ble President, Mrs.
Archana Wadhwa, Member (J), Shri D.N. Panda,
Member (J), Shri Rakesh Kumar, Member (T)
and Shri Manmohan Singh , Member (T).

(C) Please provide list of cases in which decisions

were pronounced but written_orders still remain
| to be passed and issued aﬁg 23-5-2014 for the
P —|  Benches presided over by\the-Hom5Ie President,

i Mrs. Archana Wadhwa, Member (J), Shri D.N.

\ \ Panda, Member (J), Shri Rakesh Kumar,

I i Member (T) and Shri Manmohan Singh |
Member (T).

(D)Please provide list of cases which have been
marked by the Bench of the Hon'ble President to
Shri Rakesh Kumar, Member (T) for orders and
to Shri Manmohan Singh, Member (T).

(E) Please provide list of cases which have been
retained by the Hon'ble President with him for
orders.




=n

(FF) Please provide list of the orders which have been

(G)Please provide list of files from which the

H)Please provide copies of all note sheets and

Note:-Please provide point-wise information/

despatched beyond 10 days of their passing and
please also indicate the days taken at the level of
the PS to the Member and the Assistant Registrar
of concerned Bench and the Despatch Section.
The information may be provided for the orders
passed after 1-10-2013 till the date of providing
information. Information can be provided in the
form it is suitable and convenient to you and
may be provided for all the Benches of the
CESTAT at Delhi.

information as sought above is provided by you

correspondence pages of the RTI file in which
this application has been dealt with, till the date
of providing the information. In case of
correspondence emanating from me, only copy
of first page of each document may be provided.

response for each of above points.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

payable.

6. | A Postal Order No. 23F 432774 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Posta] Order is

7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Place : New Delhi

Encl. : as above
mnBI6B

Signatur% Applicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243



ANNEXURE. 7.

F.No.8§-9% CESTAT/CPIO-ND/RP/2014 @
Customs Excise and Service Tax Appellate Tribunal

West Block No 2. R.K.Puram, New Delhi-110 066

Dated--121&] LY.
/! ID No 847941y
A
Shri R.K.Jain,
1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

New Delhi-110 003

Subject: Information under Right to Information Act 2005.
Sir,

Please refer to your RTI application No 22 657" b pt-Rb: M
and our ID No..e4-9 ] W.. the information received from ——% 99"”%@
containing --—=- - pages is enclosed herewith for your reference \

please.

You are, therefore , requested to please acknowledge the
receipt and deposit Rs. A ( @2/- per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

If aggrieved, you may file an appeal before the Hon'’ble First
Appellate Authority Shri Rakesh Kumar, Member (Technical),
CESTAT, New Delhi.

Accounts Officer/CPIO
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To
The CPIO/ Accounts Officer
Customs, Excise & Service Tax
Appellate Tribunal,
New Delhi.

Sir,

" Ref: FNo. 09-94/CESTAT/ CPIO-ND/ RP/2014 dated
27/5/2014 1D 09-94/2014

With reference to above mentioned RTI seeking information
regarding points (A) and (B), it is submitted that as Hon’ble Member Ms
Archana Wadhwa is on leave upto 20.6.2014, the requisite information can

be submitted only after taking her approval on her joining office.

Qoo 07

Dated: 5.6.2014 ( Seema Sadana )
SPS to M(J-AW)

g

: Wl




CESTAT, New Delhij

Dated:6.6.2014

In pursuance of the letter F.No.09—94/CESTAT/CPIO~ND/RP/2014 dated
27.5.2014 seeking to provide information as related in Column Nos.(A) to (E) of
serial No.4 in the RTI application No.8368/14 dated 26.5.2014 pertaining to the
office of Hon'ble President, information asked for, is given below :

() Reply to Point No.(A) -

(ii)  Reply to Point No.(B) -

(iii)  Reply to Point No.(C) -

(iv)  Reply to Point No.(D) -

(v)  Reply to Point No.(E) -

CPIQ, CESTAT, New Delhi,

¢

As per Annexure - ‘T’

No order is pending for pronouncement as
on 23.5.2014.

No written in detailed-order-to follow cases
are there to be passed and issued as on
23.5.2014 for the Bench presided over by
Hon’ble President

As per Annexure -‘U’

Only one case in M/s Harsingar Gutkha

Pvt. Ltd. and others (Appeal No.E/1471/2007
and others) in difference of opinion matter
remains pending with Hon'ble President for
order.

s LT,

Sr.P.S. to Hon’ble President

bt
Vﬁm)’/%




IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision: 30.07.2014

Appeal N0.09-039(A)/CESTAT/FAA-RK/ND /2014
CPIO, I.D.No. 09034 /CESTAT/CPIO-ND/RP/2014

Sh. R.K.Jain Appellant

Vs.

Sh. Rajender Prasad, CPIO Respondent

ORDER ogq/%[j

Per Rakesh Kumar:-

1.

The appellant vide RTI Application dt.26.05.2014 has sought the

following information:-

“Details of information reauired:

(A)

(B)

(C)

Please provide list of cases in which the Orders were reserved by
the Bench of Hon'ble President (Single Member + DB + Larger
Bench) from 01.12.2013 till the date of providing the
information.

Please provide list of cases in which the Orders were reserved
but which are pending for pronouncement as on 23.05.2014 for
the Benches presided over the Hon'ble President, Mrs. Archana
Wadhwa- Member(J), Shri D.N. Panda- Member(J), Shri Rakesh
Kumar - Member (T) and Shri Manmohan Singh -~ Member(T).

Please provide list of cases in which decisions were pronounced
but written arders still remain to be passed and issued as on
23.05.2014 for the Benches presided over the Hon’ble President,

Mrs. Archana Wadhwa- Member(J), Shri D.N. Panda- Member(J),

Shri Rakesh Kumar - Member (T) and Shri Manmohan Singh -
Member(T). )'L)L

—_—

| D —




(D) Please provide list of cases which have been marked by the
Bench of the Hon'ble president to Shri Rakesh Kumar - Member
(T) for orders and to Shri Manmohan Singh - Member(T).

(E) Please provide list of cases which have been retained by the
Hon'ble President with him for orders.

(F) Please provide list of orders which have been despatched beyond
10 days of their passing and please also indicate the days taken
at the level of the PS to the Members and the Assistant Registrar
of concerned Bench and the Despatch Section. The information
may be provided for the orders passed after 01.10.2013 till the
date of providing information. Information can be provided in
the form it is suitable and convenient to you and may be
provided for all the Benches of the CESTAT at Delhi.

(G) Please provide list of files from which the information as sought
above is provided by you.

(H) Please provide copies of all note sheets and correspondence
pages of the RTI file in which this application has been dealt
with, till the date of providing- the information. In case of
correspondence emanating from me, only COpy of first page of
each document may be provided.

2. Since, the appellant is not satisfied with the information

furnished, this appeal has been filed.

8n Heard both the sides.v

4, As regards reguired information in respect of point *C’, the detail
of cases in which the order were pronounced but written orders and
yet to be passed should be furnished in respect of Benches presided
over the Hon'ble President, Mrs. Archana Wadhwa- Member(]), Shri
D.N. Panda- Member(J), Shri Rakesh Kumar - Member (T) and Shri
Manmohan Singh - Member(T). This information is to be furnished

from 01.04.2014 till date.

‘\_/}/ b e



5, As regards points ‘F’ of the RTI app.lication, the list of the cases
where the orders have been despatched after a period of 10 days of
their passing, may also be provided along with other information
sought in this point. The information is to be provided for the period
from 01.10.2013 onwards. The above information may be furnished

within the two weeks time.

I A

(Rakesh Kumar)
Member(Technical)

To

1. Sh. R.K.Jain, 1512, Bhishm Pitamah Marg
Wazir Nagar, New Delhi-110 003.
Copy to CPIO.

é// T




_e\% :

First Appeal under Section 19 of the Right to Information Act, 2005

Ref. No. :RTI/P-537/(8292/14)/Appeal/15304
Dated : 14-07-2014

Shri Rakesh Kumar, Member (Technical)
1! Appellate Authority Under RTI Act, 2005,
Customs, Excise & Service Tax Appellate Tribunal.

\ﬁ’q{, West Block 2, R K. Puram,

New Delhi - 110066

A. Contact Details :

=
{1 IName of the Appeliant IR K Jain

2. Address 1512-B, Bhishm Pitamah Marg
i ' ‘Wazir Nagar

~ |New Delhi-110003 \

B. Detalls About RTI Request

.1. ]Particulars of the CPIO against (a) Name {(1) Shri Rajender Prasad
.""" N
\/ L ) |whose order appeal s 'CPIO & Accounts Officer

Plielehied |(2) Shri  Kripa Shankar,
Assistant Registrar (Customs,
‘Service Tax and  Anti
Dumping Bianch; ana
Deemed CPIO

(b) Address |Customs Excise & Service
Tax Appellate Tribunal,

West Block 2. R.K. Puram,
New Delhi - 110066

of  submission  of 09-05-2014
pplication _
application attached) ‘ ‘

ta||g of the order appealed‘Letter No. 09-89/CESTAT/CPIO-ND/RP/!
2014 dated 09.07 2014

(4, \Pr-yer or relief sought See Prayer clause at the end

5. 'La t date forﬂllng the appeal (09.08.2014

6. |Whether Appeal in Time. Appeal in time
7. 'Copies of documents relied 1 Copy of RYI Application dated 9-5-
upon by the applicant 2014 (Annexure-1)

2. Copy of CPIO's letter dated 12-5-2014.
(Annexure-2) |

3. Copy of Appellant's Reminder letter|
dated 16-5-2014 (Annexure-3)

4 Copy of Deemed Appeal filed by’



©

Appellant dated 21-6-2014. (Annexure-

4)

‘ (5. Copy of CPIO's letter dated 9-7-2014.|
| (Annexure-5)

BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 09-05-2014 (Annexure —
1) gnc’é/Section 6 of the RTl Act, 2005 requesting for the following
,mfﬁ'matlon

/ /(A ) Please provide the following information in relation to Appeal bearing
No.ST/1029/2011 (Vodafone Essar Digilink)

(i) Please provide the dates on which the aforesaid Appeal were
mentioned before the Bench of Hon'ble President, CESTAT

(i) Please provide certified copies of all the documents filed during
aforesaid mention and certified copies of the directions/orders passed

thereon

(iif) Please provide copies of all the records of proceedings orders. in

relation to the aforesaid Appeal.

(iv) Please provide copies of all the application filed in the aforesaid

Appeal

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII.

(vi) Copies of all notice of hearing.

(vii) Copy of compliance report, if any and current status of the case with

next Date of hearing
(viii)  Copies of all Vakalatnamas

(B) After providing the above information, please provide inspection of all
records, documents. note-sheets and files relating to the information
as referred to in point (A) above. Please provide inspection of
complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection only if it is necessary in view

of incorrect and incomplete information provided by you



-

(C) Please provide list of files from which the information as sought above
is provided by you
(D) Please provide copies of all note sheels and correspondence pages of
the RTI file in which this application has been dealt with, till the date of
providing the information. In case of correspondence emanating from J
me, only copy of first page of each document may be provided /:/""";
(2) That the appellant vide para 5 of his said application has also m*ajrﬁ/a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pértains to the Office of the

CPIO in guestion.
(3) That Shri Rajender Prasad, CPIO ,CESTAT New Delhi and Shri Kripa

Shankar, Assistant Registrar (Customs, Service Tax and Anti Dumping
Branch) and Deemed CPIO, have not responded to the RTI Application in
question within the prescribed period of 30 days. hence the appellant filed
Appeal No.15255 dated 21.06.2014 against the deemed refusal. The said
Appeal is pending decision and may be heard along with the present

application.

(4) That after the filing of the aforesaid Appeal dated 21062014 the
appellant received the response dated 09.07.2014 of the CPIO / Deemed
CPIO and being aggrieved by the same, the appellant is filing the present
Appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RTI Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information

(3) That the CPIO and Deemed CPIO have deliberately and malafidely not

provided the complete and correct information in relation to Point (A) (i),



(4)

(5)

(6)

(7)

(8)

(A) (ii), (A) (iv), (A) (v), (A) (vii) & Point (B) of the RTI Application nor have
provided the copies of the documents requested by the appellant. The
CP10 and Deemed CPIO have not claimed any exemption. Therefore, the
order of the CPIO is incorrect and illegal and liable to be set aside and the
CPIO be directed to provide the information in time bound frame.
That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.
That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO
That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person The information sought by the appellant in
the subject application is the one which catinot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.
That a personal hearing may be granted to the appellant before deciding
the present appeal.
This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written

evidence at the time of hearing or till the appeal is disposed of

PRAYER

Under the circumstances, the appellant prays as under:

(@)
(b)

That the Original Records may be summoned and perused
That the order of the CPIO may be set aside to the extent it has been
appealed against and CPlO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.
That imposition of penalty may also be recommended against the
CP1O for not providing the complete and correct information
That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.



(e) That a personal hearing may be granted to the appellant before

deciding the appeal.

M
Signature_of Appellant
Telephone No. : 9810077977
24651101
Fax No 011-24635243
Place : New Delhi
Dated : 14-07-2014



R Application under Section 6 of the Right to Information Act, 2005

ANNEXURE- 1

To
Shri Rajender Prasad
CPIO & Accounts Officer

Customs Excise & Service Tax Appellate Tribunal,

Ref. No. :RTI/P-195/8292/14 @

Dated : 9-5-2014

West Block 2, R.K.Puram, e 1
New Delhi - 110066 T
T "/: = 'I -
1. | Name of the Applicant R.K. Jain 0\\ (\Uu\
2. | Address 1512-B, Bhishm Pitamah Marg Lt
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243°

3. | Whether a Citizen of India

Yes s

-
/.

4. | Particulars of Information

P

Details of informati

required

TR AL e g e e e e i

B R (T = i Rl

Please provide the following information in
relation to Appeal bearing No.ST/1029/2011
(Vodafone Essar Digilink) ) Ha

(i) Please provide the dates on which the

aforesaid Appeal were mentioned before

- ~~the Benelrof'Hon'ble President, CESTAT
(i) Please provide certified copies of all the

documents filed during aforesaid mention
and certified copies of the directions/orders
passed thereon

(iii) Please provide copies of all the records of

proceedings, orders, in relation to the
aforesaid Appeal.

(iv) Please provide copies of all the application

filed in the aforesaid Appeal

(v) Copies of all the After Court Cause Lists

and copy of relevant daily diary of the
Court Master in Form XXXVI and daily
diary of AR in Form XXXVII.

(vi) Copies of all notice of hearing.
(vii) Copy of compliance report, if any and

current status of the case with next Date of
hearing.

(viii) Copies of all Vakalatnamas
(B) After providing the above information, please

provide inspection of all records, documents,
note-sheets and files relating to the information
as referred to in point (A) above. Please
provide inspection of complete file(s) even if

they contain part of the information. Please

1



e
note that I will undertake the inspection only if
it is necessary in view of incorrect and
incomplete information provided by you.

C) Please provide list of files from which the
information as sought above is provided by
you

(D) Please provide copies of all note sheets and

correspondence pages of the RTI file in which

this application has been dealt with, till the

correspondence emanating from me, only ¢
of first page of each document
provided.

is€ information/
f above points.

Note:-Please provide po nt-y
response for eac

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No, 23F 432255 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Signature’oFApplicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi

Encl. : as above
Hira/—--

date of providing the information. In case of |~



Vi

[

\/—Cnpn o

Py e .

©),

ANNEXURE- 2_

F.No...Q.ﬁ..—...é".?).../CESTAT/CP10-ND/RP/201@,
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated----)-?—i---- 4323/1,
D No.--D-fi:é.f'..j 22lY

Subject: Information sought under RTI Act 2005.
Sir, —

Please refer to RTI application of
shri A, Ko Jedy .
Under RTI  Act 2005 vide No. % 9—59_/,[ i dated

X \I»rh 4 (copy enclosed) wherein certain information are sought

as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Se.ction'

5(4) read with Section 5(5) of RTl Act, 2005, the RTI application
No. Elﬁz_/T/“ dated ﬂ‘ ;’_‘Z“ cplO ID No 09 ré,3"7§2] L s
forwarded herewith to the following officers as deemed CPIO with the
request to provide correct and para-wise information/inspection on or
before directly to the applicant and intimate the
undersigne'zd within the stipulated time, failing which you ar€
personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 cifculated on 23-05-2013

Encl: as above

(Rajender PYasa
Accounts Officer CP10

T

o
A Cudbonr L0
2 | _

3

N ;"——KT[Z.__.)-Z‘;; 15 1) @/ @L\}JAV«@, ////M\—'Akﬁ //‘1,\%/
LA\[\%Y NC‘YM ik ’\"Q‘ . PD« é,l:', SeS l / C’«Cﬁ;.



R.K. JAIN w.com. s

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tarff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &

Services; Valuation under Central Excise; Hand- ey s

book of Foreign Trade Policy & Procedures

Assistant Registrar, Customs & ST

- Customs Excise & Service Tax Appellate Tribunal,
West Block 2,-R.K.Puram,
New Delhi - 110066

""YIME BOUND
gc

RTI

ANNEXURE 3

1512-B, Bhishm Pitamah Marg,

' Wazir Nagar,

NEW DELHI - 110 003.

PHONE : 24693001-3004

SR— MOBILE : 9810077977
< Savyvice Tax

Jnal | Fax No, 011-24635243

16 NAY Z%"I/P-lE5/8292/14/R'10945

Vias! Blocl r‘nig:,!-‘i’?uram, 16-05-2014

ey

Sub: My RTI Application No. RT1/8292/14, dated 9/5/2014

Dear Sir,

This refers to the letter F. No. 09-69/CESTAT/CPIO-ND/RP/2014 dated 12-05-
2014 of Mr. Rajender Prasad, Accounts Officer/CPIO, CESTAT, New Delhi transferring
my aforesaid RTI application to you under section 6(3) and section 5(4) read with section
3(3) of the RTI Act, 2005, for providing the information to me. As a Deemed CPIO, you
are requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

mn

Yours faithfully,

K. Jain]

(D
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ANNEXURE- Y

First Appeal under Section 19 of the Right to Information Act, 2005

against D

1% Appellate Authority under th

21-06-2014

.-l_ q’;lr 'i,,j

152 ibuna)

eemed Refusal
Ref. No. :RTI/P-537/(8292/14)/Appeal/15255
Dated :
e RTI Act, 2005, \u.eus%;""”'

Customs, Excise & Service Tax Appellate Tribunal,

West Block 2, | 13 JU“ LI

R.K.Puram, i‘,w th “

New Delhi - 110066 -

\Q :
A. Contact Details :
1. |Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar

New Delhi-110003

B. Details About RTlI Request :

upon by the applicant

1. |Particulars of the CP1O against|(a) Name |Shri Rajender Prasad
whose order appeal s CPIO & Accounts Officer
preferred -

(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

2. |Date of submission  of|09-05-2014
application
(Copy of application attached)

3. |Details of the order appealed|Deemed Refusal
against

4. |Prayer or relief sought See Prayer clause at the end

5. |Last date for filing the appeal |09-07-2014

6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied| 1. Copy of RTI Application dated 9-5-

2014. (Annexure-1)

(Annexure-2)

2. Copy of CPIO's letter dated 12-5-2014.

3. Copy of Appellant's Reminder letter
dated 16-5-2014. (Annexure -3)

®
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 09-05-2014 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide the following information in relation to Appeal bearing
No.ST/1029/2011 (Vodafone Essar Digilink)

(xii) Please provide the dates on which the aforesaid Appeal were
mentioned before the Bench of Hon'ble President, CESTAT

(xiii) Please provide certified copies of all the documents filed during
aforesaid mention and certified copies of the directions/orders passed
thereon

(xiv) Please provide copies of all the records of proceedings, orders, in
relation to the aforesaid Appeal.

(xv) Please provide copies of all the application filed in the aforesaid
Appeal

(xvi) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXX VI and daily diary of AR in Form
XXXVIL.

(xvii) Copies of all notice of hearing.

(xviij) Copy of compliance report, if any and current status of the case

with next Date of hearing.
(xix) Copies of all Vakalatnamas

(E) After providing the above information, please provide inspection of all
" records, documents, note-sheets and files relating to the information
as referred to in point (A) above. Please provide inspection of
complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection only if it is necessary in view

of incorrect and incomplete information provided by you.
(F) Please provide list of files from which the information as sought above
is provided by you

(G) Please provide copies of all note sheets and correspondence pages of

the RT] file in which this application has been dealt with, till the date of



providing the information. In case of correspondence emanating from

me, only copy of first page of each document may be provided.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPI0O in question.

(3) That the appellant received letter dated12-05-2014 (Annexure-2) of Shri
Rajender Prasad, CPIO & Accounts Officer, CESTAT, New Delhi. The
Appellant vide letter dated 16-05-2014 (Annexure-3) requested the said
authority to provide the desired information within the period of 30 days
as stipulated under Section 7(1) of the RT! Act, 2005. The Appellant has
neither received any information nor any response from the said authority
therefore, as per Section 7(2) of the RTI Act, 2005, the request for
information shall be deemed to have been refused. Thus being aggrieved

by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, CPIO & Accounts Officer,
CESTAT, New Delhi is in violation of Sections 7(1) and 7(2) of the RTI
Act, 2005 and is therefore, illegal. Such inaction is deemed to be a refusal
to the request of the appellant without any reasonable cause or ground
hence is illegal. '

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of



the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be dénied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing. '

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:
(@)  That the Original Records may be summoned and perused.
(b)  That the CPIO may be directed to provide the information in question
within a tirﬁe bound frame.
(c)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

Signatu%pellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated ;: 21-06-2014
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ANNEXURE-. 5~

F.No.gq/gc,'/ CESTATI/CPIO-ND/RP/2014
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Dated-—--‘i%;l./,lﬁ--_

Shri R.K.Jain,
1512-B, Bhishm Pitamah I\/Iarg
Wazir Nagar,

New Delhi-110 003

Subject: Information under Right to Information Act 2005.

Sir,

®

ID No. 445/l

Please refer-to your RTI application No———aﬁ:’fl-l Yemn Dt-—Qﬁl {/17

and our ID No. Oa)*é‘} 1y . the information received from -
containing —-e(L--—— pa es is enclosed herewith for your reference
please.

You are, therefore , requested to please acknowledge the
receipt and deposit Rs. -===( @2/- per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

If aggrieved, you may file an appeal before the Hon'ble First
Appellate Authority Shri Rakesh Kumar, Member (Technical),
CESTAT, New Delhi. N

a

(Rajghder Prasad)
Accounts Officer/CPIO

'(':""V/D‘w A& 5



CUSTOMS, SERVICE TAX & ANTIDUMPING BRANCH

1.D.No.09- &\ 4
With reference to your 1.D.No.09-69/14 dated 12.5.2014, the

information sought by you has already been provided to you in reply to
your 1.D.N0.09-77/14 and as pet your inspection note dated 20.5.2014.

Wq\\‘“

Asstt. Registrar.

T

e e




CUSTOMS, SERVICE TAX & ANTIDUMPING BRANCH

[.D.N0.09-77/14

With reference to your 1.D.No.09-77/14 dated 13.5.2014, the

information sought by vide point (i) to (ix) in respect of

A.No.ST/1029/2011,ST/50/2009 and your inspection note dated 20.5.2014
is enclosed.

1.Copies of order sheets/record of proceedings,notes put up etc. in
respect of A.No.ST/1029/2011 pages 1-10.

3. Copies of ‘order sheets/record of proceedings,nofes put up etc. in
respect of A.No.ST/50/2009 pages 11-23.

Total pages:1-23.

=

;L)g’/

PP

Asstt. Reglsna?

"
gy
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision: 22.08.2014

Appeal No0.09-029 (A)/CESTAT/FAA-RK/ND/2014
Appeal No.09-040(A)/CESTAT/FAA-RK/ND/2014
CPIO, 1.D. NO. 09-069/CESTAT/CPIO-ND/RP/2014

Sh. R.K.Jain Appellant

Vs,
Sh. Rajender Prasad, CPIO Respondent

ORDER 03}/20/(7

Per Rakesh Kumar:-

1, The appellant vide RTI Application dt.09.05.2014 has sought the

following information:-

“Details of information required:

(A) Please provide the following information in relation to Appeal
bearing Nos. (i) ST1029/2011 (Vodafone Essar Digilink).

(i) Please provide the dates on which the aforesaid Appeal were
mentioned before the bench of Hon'ble President, CESTAT.

(ii)  Please provide certified copies of all the documents filed during
aforesaid mention and certified copies of the directions/orders
passed thereon.

(iif) Please provide copies of all the records of proceedings, orders,
in relation to the aforesaid Appeal.

s VP

)



(v)

(vi)
(vii)

(viif)

(B)

(®)

(D)

2.

Please provide copies of all the application filed in the aforesaid
Appeal.

Copies of all the After Court Cause Lists and copy of relevant
daily diary of the Court Master in Form XXXVI and daily diary of
AR in Form XXXVII.

Copies of all notice of hearing.

Copy of compliance report, if any and current status of the case
with next Date of hearing.

Copies of all Vakalatnamas.

After providing above information, please provide inspection of
all records, documents, note-sheets and files relating to the
information as referred to in point (A) above. Please provide
inspection of complete file(s) even if they contain part of the
information. Please note that I will undertake the inspection
only if it is necessary in view of incorrect and incomplete
information provided by you.

Please provide list of files from which the information as sought
above is provided by you.

Please provide copies of all note sheets and correspondence
pages of the RTI file in which this application has been dealt
with, till the date of providing the information. In case of
correspondence emanating from me, only copy of first page of
each document may be provided

Since the information was not received within 30 days, these two

appeals have been filed.

8l

Heard both the sides.

"l\y\ —_—




4, At the time of hearing the CPIO states that the reply have been

furnished. The appellant acknowledges that the information has been
received. The inspection of the files as per the point ‘B’ has also been
given. In view of this the appellant is not pressing for this appeal.

Both the appeals are dismiss as not pressed.

N

(Rakesh Kumar)
Member(Technical)

To

1, Sh. R.K.Jain, 1512, Bhishm Pitamah Marg
Wazir Nagar, New Delhi-110 003.
2. Copy to CPIO.




